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. LEGISLATIVE ASSEMBLY.
- Thursday, 23rd March, 1944,

The.Ass'emlily met in the Assembly Chamber of the Council House at
Elillev&: of the Clock, Mr. President (The Honourable 8ir Abdur Rehim) in
the Chair. "

~

' MEMBER SWORN:

_8ir Olaf Kirkpatrick Caroe, K.C.LE., M.L.A. (Secretary, External Affairs
Department). | -

STARRED QUESTIONS AND ANSWERS.
(a) ORAL ANSWER.
Exorse Dury onx ToBacoo.
<801, *Mr. Akhil Chandra Datta: Will the Honourable the Finance Member
be pleased to state : o

(8) the total amount of excise duty levied and collected under the Tobacco
(Excise Duty) Act, 1943, up to the 31st January, 1948;

(b) the Government's estimate of the yield of the tobacco excise duty for
1944-45; ’
¢ {(c) the total amount of excise duty actually collected on the stock of cured
tobacco and on the stock of all tobacco products found in British India on the
1st of April, 1943;

(d) the rate on rates at which the said stocks have been levied; and -

(e) whether that portion of the said stocks which concisted of stalks, stems
and other refuse of tobacco has been assessed at the rate of one anna; or whether
the entire stock has been assessed at the rate of six annas per pound?

May I point out, Sir, that in part (a) of this question, the date given is
an obvious ‘clerical error. It could not have been 81st January, 1948, when the
duty was not imposed at all. It ought to be 81lst January, 1944.

The Honourable Sir Jeremy Raisman: I prepared my reply on the assump-
tion that what was meant was the 81st' January, 1944.

(2) Rs. 6,70,28,000; ’

(b) Rs. 20-50 crores;

(c) The greater part:- of such stocks of cured tobace® was stored in bonded
warehouses and removals for consumption have taken place gradually through
the year, side by side with clearances of newly cured tobacco; and wsome -
portion of those stocks is still in warehouses. It is impossible therefore to
state the duty actually collected on such stocks. No duty was collected on
the stocks of manufactured tobacco products held on the 1st April as these
goods were not liable to duty;

(d) The rates prescribed under the Tobacco (Excise Duty) Act;

(¢) Stalks and stems which had been separated from the leaf at the time
of assessment and could be separately weighed were assessed
at the rate of one anna per pound; those which were still ~ attachad
to the leaf, and stalk, stem and other refuse of tobacco, which were mixed
with other forms of cured tobaceco, and could not, therefore, be separately
weighed, were assessed at the rates of duty appropriate to the tobacco to
which they were attached or with which they were mixed.

Exoise Dury ox Tosaooo.

602. *Mr. Akhil Chandra Datta: (a) Will the H bi i
ber please state if it is a fact that Ighlkri, khunta::n:::lﬂ?tleli;h(:vlfi‘::rll)az(i‘; Iﬁi’lrll.
refuse of tobacco are charged at the highest rates of the scheduled excise dut ?y

(b) Are stalks, stems and other refuse of tobacco which are invariabl m‘y d
with biris and snuff charged at a lower rate than the bulk of the'highery uz:.;(':v
of tobacco? If so, what is the exact procedure followed for ascertainign tlhé
respective quantities of refuse and the dust of the biri and snuf§? °

. (1481) °
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*(¢) What has been the effect of the excise duty - on tobaceo on retail prices,
comparing the prices as in February, 1948 and January, 19442 ¢

(d) Are Government aware that biri and snuff tobacco contains invariably ar
admixture of stem, sfalk and other refuse o tobacco?

(e) Is it not a fact that usually 25 per cent. of the biri and snuff tobacco
consists of stalk, stem and other refuse tobacco?

(f) If the reply to (e) is in the affirmative, has the tax beem levied up to
now on this basis of the proportion? If not, do Government propose (i) to refund
the amount that has been assessed on the stalk, stems and refuse portions, and
(ii) to take steps in future to prevent taxing of stalks, stems and refuse tobacco
at a rate higher than one anna? .

The Honourable Sir Jeremy Raisman: (a) Tobacco described as khakri or
khuntan is not refuse of tobacco, but is tobacco of the ratooy, or second,
crop. The term ‘galia or gadia is reported to be applied in Western India to
an irrignted crop grown in a particular taluka and in Eastern Indin to an
inferior quality of flue-cured virginia tobacco. Such tobaccos are ssaeaaed at
the rates of duty appropriate to their intended use.

(b) The attention of the Honourable Member is invited t.o my reply to
part (e) of his starred question No. 601.

(c) The effect which the excise duty has had on retail prices of tobueco
products varies with the nature of the product and the weight of cured tobacco
contained in it. Thus, if the goods are birie and the weight of the tobacco
content is two-thirds of a pound, the increase in price attributable to excise
duty is four annas;"if they are hookah tobacco and the tobacco content
amounts to 50 per ceut. the increase of price due to the excise is half an anna.

(d) and (e). It is not the case that biri and snuff tobacco invariably con-
tain an admixture of stalk, stem and other refuse of tobacco. Stems, when
properly treated, can be used in the manufacture of a number of tobacco pro-
ducts; and manufacturers who are not .th rticular about the reputation of their
pmducts. or who make inferior grades, ‘may, in order to reduce their costs,
include a certain quantity of low grade. tobacco. The proportien of inferior
tobacco so added varies from one manufacturer to another.

(B As indicated in my reply to part (e) of the previous question, stalks,
stems and other refuse of tobacco are assessed as such when they are exhlbtted
separately at the time of assessment.

Mr. Akhil Chandra Datta: As regards chewing tobacco, is it a fact that at
Bombay chewing tobacco is taxed at the higher rate because in the absence
of any evidence as to whether it is to be used in biris or snuff or whether i
is to be used as chewing tobacco, they are taxed at the same rate?’

The Honourable Sir Jeremy Ralsman: Sir, the usual principle of taxation
is that when an article can be used for either of two purposes, until it is clear
which purpose it is going to be used for, it is liable for duty at the higher rate.
This tobacco is capable of being used for biris and until it is clear that it is
intended to be used only as chewing tobacco and not for biris, it must be
liable to the higher rate.

Mr. Akhil Ohandra Datta: Is it a fact that when the chewing tobacco is
intended for people who deal exclusively in chewing tobacco, even that tobacco
is always taxed at the higher rate, and is it a fact that Bombay merchants

have been paying the higher rate under protest and making representations
for relief?

The Honourable Sir Jéremy Raisman: My information is that certainly the
first statement is not correct. As regards the second I should require scme
notice.

Dr. P. N. Banerjea: With regard 4 the statement made by the Honour-
able the Finance Member that it is the principle to tax.at the higher rate,
where is this principle laid down? Wlll he tell me his authonty for smzmg

» that?

The Honourablg Sir Jeremy Ralsman: I esid- zt is a regular fiscal practice.
For mstnnce, in the case of custor®s. . . . .

"
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Dr. P. N. Banerjea: That may be so, but it is not a principle.
The Homourable Sir Jeremy Raisman: It is a practice. Obviously if you
do not levy the higher rate then you sare opening the door wide to evasion.
~ Mr. Akhil Ohandra Datta: Why not give thé benefit of doubt to the mer-
chants instead of to Government.
- The Honourable Sir Jeremy Raisman: Because it would be quite impracti-
cable to administer the law. . :

" SPECIAL ALLOWANOE TO BRITISH JUNIOR MARRIED OFricERs TN INDIA.

603. *Mr. K. 8. Gupta: (a) Will the War Secretary please state if it is &
fact that the Government of India sent proposals to His Majesty’s Government
for the grant of special allowance to British junior married officers in India? If
8o, does he propose to place the whole correspondence on the table of the House?
If not, why not? ' .

(b) What necessitated the Government of India to make such proposals?

(¢) How many of such British junior married officers are in India et present?

(d) What is meant by junior? What is the maximum period of service for
8 British officer to become senior?

(e) How many of them are New Zealanders, Africans, Australians, Canadians,
Scotch and English?

Mr. 0. M. Trivedi: (a) und (b). Yes, Sir. I wauld draw the attention of
the Honourable Member to the answer given on the 17th of March to the short
notice question asked by Mr. T. 8. Avinashilingam Chettiar. The correspon-
dence on the subject is confidential and I regret I am unable to place it on
the. table. . -

(c) and (e). I am unable to give the information asked for by the Honour-
able Member, as no dicision has been reached.

(d) The tern. ‘‘junior” means below the rank of Major. Provided his ser---
vice is satisfatcory, the maximum time for a regular officer to become a-
Major would be 17 years, and T may state that in actual practice at the
present moment, the period is much shorter.

Mr. Lalchand Navalrai: May I know. from the Honourable Member whether
the Government intends to make such a proposal. If no proposal has yet
been made, may I know, if sueth a proposal is intended to be madc?

Mr. 0. M. Trivedi: T would. refer the Honourable Member to the reply
given by me on the 17th Murch to the short notice question by Mr. Avina.
shilingam Chettiar, which smswers the Honourable Member’s point.

Mr. Lalchand Navalrai: May T know, ‘ves’ or ‘no’, whether a proporal has
been made? )

Mr. 0. M. Trivedi: Tt was stated in reply to the short notice question by
Mr. Avinashilingam Chettiar that. the Government of India has made ecertain
_ proposals. . .

My, Lalchand Navalral: May I know from the Honourable Member
whether any proposals are being made or that the Government is going to
gral&r ths m;!r:np Trall‘l;;unces to Indian officers? -

. 0. M, ! The question of the Indian officers ia .
footliung sie: afm&w?ima‘lr(f! tl;]e British Service officers. riot on the same
., av. ! What is the difference? They are b i

Mr. 0. M. Trivedi: The difference is that the _Brit.iZh Sergglle n;;r;;:;q;
emoluments in India are based on the rates he receives in the United Kingdom
In the United Kingdom, as I explained in answer to the short notice quesﬁor;
by Mr. Avinashilingam Chettiar, certain allowances are- exempt froin ineome-
tax, whereas in India that is not the case. Again certain allowances pa‘d to
British officars  in England are paid in kind and there is no income-tax on
those allowances. As a result of the incidence of income-tax in India, the
British Service officer in India actuplly receives less and in some cases not
appreciably more than he would receive in the United Kingdom and it is an
accepted principle that a Britich rervice officer serving overseas should
receive more pay than he receives when serving in the United Kingdom
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Mr. Lalchand Navalral: Uoes the Honourable Member' know 4hat the eon-
. ditions as regards living have increased. Will the Honourable Member
* consider that question?
_ Mr. C. M. Trivedi: These proposals are not based on the increased cost of
" living. )
Sgudar Mangal Singh: May I know whether the proposal is to increase the
-.marriage allowance or grant a new Marriage allowance? .
‘Mr. 0. M, Trivedi: No decision has been reached yet.
":Sardar Mangal Singh: But what is the proposal? ‘
. _Mr. 0. M, Trivedi: The proposal is to give a very small allowance to
junior married British service officers with children.
Sardar Mangal Singh: May I know whether the Defence Consultative Com-
‘mittee was consulted?
Mr. 0. M. Trivedi: No, Sir.
Sardar Mangal Singh: That is good. .
PoSITION OF PERSONS WORKING TEMPORARILY IN POSTS CREATED “BEFORE WAR
i vis-a-vis WAR SERVICE MEN, :

- 604. *Qazi Muhammad Ahmad Kazmi: (a) Will the Honourable the Home

» Member please state'if it is a fact that the Government have decided that, dur-
ing the course of the war, posts that were created even before the war as tem-.
porary ones, but the existence of ‘whiéh has been found to be necessary through-
out. will not be made permanent daring the course of the war? .

(b) Is it a fact that when the question of making these posts permanent
will be taken up by the Government, 70 per cent. of these posts will be filled
up by the candidates who return from war service and 80 per cent. by the
candidates who will qualify for these posts under Departmental examinations?

(c) Is it a fact that for the candidates who return from the war service there
is to be no age limit; if so, what will be the ge limit? g

{d) Is it a fact that Government contemplate making room for the new
entrants by terminating the services of these tempcrary clerks who. have con-
tinuously and efficiently worked in the department for a large number of years?

(e) Have Government considered the advisability of at least giving these
discharged efficient clerks a chance to sit in examination with new hands, by
exempting them from the age limit?

The Honourable Sir Reginald Maxwell: (a) The policy of Government is,
as stated by the Honourable Member, that no posts should. ordinarily be
sanctioned on a permanent basis during the war. .

{(b) No orders have been issued on this point. The orders regarding
reservation of vacancies for war service candidates apply to vacancies in perma-
nent pgets. .

(c) No. The present intention is that only those candidates whose age af
the time of their undertaking war service as within the prescribed limits for
a particular service should be considered for permanent appointment in vacan-
ctes in that service reserved for such candidates. T

(d) and (e). Do not arise in view of the reply given to part (b).

Qazi Muhammad Ahmad Kazmi: May I know, as far as part (c) is con-
cerned that they will be considered to have entered within the age limit if
they have entered war service in time?

_ The Honourable Sir Reginald Maxwell: Perhaps the Honotrable Mermber
did not follow my answer. I stated that the intention is that only those
candidates whose age at the time when they entered war service was such
as theyﬁ would shave been eligible for appotntment in one of those posts should
be conqdered for permanent appointments reserved for war service candidates

Qazi Muhammad Ahmad Kazmi: May T know further whether there was
?py notification or an circular of the Posts & Telegmphs Department reserv-
ing 70 per cent of the seats for persons who will return from war scrvice

The Honourable Sir Reginald Maxwell: A communique has been iss d by
tife Government of India. It does not apply to the Posts & Telogra ;le Dy
partment only. I would draw the Honourable Member’ thention | to the

able Member’s attention to the

-
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press communique issued by the Home Department on the 7th September

1943. :
Qazi Muhammad Ahmad Kazmi: Does it muke: reservation of 70 per cent.

for war service candidates? . .
The Honourable Sir Reginald Maxwell: The sub®tance of the communique

was to armounce that it was decided in modification of tbe orders announced

previously that 70 per cent. of the vacancies in ull services -under the admir..l- ‘
- istrative control .of the Central Government, not filled on a permeanent basis
during the war should be reserved for candida®®s with war service, whereqs
the remaining 30 per cent. should be filled after the war from among candi-
dates who held them temporarily during the war.

Qazi Muhammad Ahmad Kazmi: So far as my question to parts (d) and (e)
are concerned, when the Government is going to- take 70 per cent. will they
not give n chance to the persons who are holding the posts temporarily to
compete with the persons with war service and consider their age limil from
the time when they actually entered service? :

The Honourable Sir Reginald Maxwell: The Honourable Meniber's gues-
“tion related only to posts which were created even before the war and were
still temporary then and remained temporary: whereas the orders of the Gov-
ernment of India relate only to vacancies in permanently sanctioned posts.

INSURANCE COMPANIES APPLYING FOR BAISING OF SHARE CAPITAL.

1608. *Mr. Kailash Biharl Lall: (a) Will the Honourable the Finance Mem-
ber be pleased to say how many Insurance Companies have applied for sanction
to raise the share capital since the new Insurance Act came into force? What
is their number, province-wise?

(b) Did any Insurance Company apply from Bihar for sanction to raise the
share capital? ’

The Homourable Sir Jeremy Raisman: The records of the Examiner of
Capital Issues are not maintdined on a regional basis and I regret that*the
information asked for could not be supplied without an undue expenditure of
time and labour.

INSECURITY IN OERTAIN TRAINS ON NORTH WESTERN RAILWAY.

1808, *Sardar Sant Singh: (a) Will $he Honourable the Home Member
please state if Government have been informed of the conditions of insecurity
that prevail in some trains of the North Western Railway near about Kundian
Railway Station? :

(b) Is he aware that bands of desperate characters consisting .6f 25 or 50
persons whose ring-leaders are Amir Abdulla Khan Pathan of village Mochh,
Mianwali District, Rabnawaz Khan Pathan of Mianwali, Ghulam Mohammad
Darkhar of village Piplan, Mianwali District, get into trains without tickets,
armed with fatil weapons, and rob and assault the Railway passenglrs where
the Railway Police and Railway staff are helpless?

(c) Is the Honourable Member aware that several cases of assault and loot-
ing have taken. place during the last three months? Does the Honourable
Member propose to take effective steps immediately to restore law and order in
the trains? ‘

The Honourabls Sir Reginald Maxwell: (a) No.

(b) No.
(c) A few minor cases of assault have been registered. The Provincial
authorities will doubtless take whatever action is necessary. ~

UNSTARRED QUESTIONS AND ANSWERS.

M. G..0. BraNcH CLERES SERVING UNDER CHIEF ADMINISTRATIVE OFFIOER,
WaR DEPARTMENT.

] 157. Sardar Sant Singh: (a) Will the War Secretary kindly state whether

it is a fact that M. G. O. Branch Clerks serving inthe office of the Chief

_Administrative Officer, War Department, have not been ‘permanently removed

from the M. G. O. Branch roll?

tAnswer to this question laid on the table, the questioner being absent.
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(b) If so, why are the M. G. O. Branch clerks of the office -of the Chief
Administrative Officer being allowed to supersede their seniorg on the M. G. O.
roll in the matter oi promotion to gazetted posts in the office of the Chief
Administrative Officer?

-

(c) Is it a fact that many cases of supersession have so far taken place on
the M, G. O. roll%in respect of promotion to gazetted posts in the M. G. O.
Bronch? If so,” what are the reasons therefor?

Mr. C. M. Trivedi: (a) T§e facts are as stated by the Honourable Member.

(b) There has been no supersession as promotions to gazetted appointments
are made by selection. Also, any temporary promotion an individual may
receive whilst on deputation-does not entail the supersession of individuals in
his parent office. )

* (¢) The answer to the first part is in the negative. The latter part does not,
therefore, arise. :

CrviniaNy Gazerrep OrricERs IN DEFENCE FORCES.

158. Bhai Parma Nand: Will the War Secretary kindly state the number
of posts of Civilian Gazetted Officers together with the scales of pay of the
various groups that have so far been sanctioned for the Air, Naval and Land
Forces (Headquariers and elsewhere), and how the same have been filled up,
community-wiee, out of the Hindus, ‘Muslims, —Anglo-Indians, Indian Chris-
tiang, Sikhs, etc., in the following,tabular form :

No.

. Anglo- Indian
Posts. of Muslims. | ;. .% Py Bikhs. Others.
Hindus. Indians. | Christisns.|

Air,
Ba. 900—1,150 o
Rs. 400—600.
Ras. 200—400.
. Naval.
Ras. 800—1,150.
Rs. 400—600.
Ra. 200—400. ’
Land Forces.
(including Ordnance |, i
Factories and De- | I

ts). '
900—1,150,

Rs. ¢400—600. : -

Re. 200—400.

Mr. 0. M. Trivedi: On the assumption that the Honourable Member refers
to the Civilian Gazetted Officers recently recruited in the Master General of the
Ordnance Services, the grades of pay and the number of posts community-wise,
are given in the statement laid on the table.

Smmm.

Indinn. .
Ratee of pay  Designation  Hindus Muslims Anglo-Indians Chris- Sikhs Others Total -
tians .

Rs. 200 (fixed) Assistant Group

Officer (under’ ’

training) . 238 74 4 12 23 4 365
Rs. 340-20.500 Assistant Group '

"Officer (On -

appt.) . 185 37 2 5 16. 4 249

Ra. 350-25-850 Assistant Ina-
(E.B.)-30-700 gctom Grade . -
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DrrENUs IN INDIA.
159. Mr. T. 8. Avinashilingam Chettiar: Wil the Honourable the Home.
Member pleaie stste:

(a) the number of detenus in India now;

(b) the number of detenus released in the course of this year; and

(c) whether any restrictions have been imposed on any of them; if 6o, of
what sorts, and on how many?

The Honourable Sir Reginald Maxwell: (a) There were 7,384 persons in
«detention on February lst, 1944, the latest date for which figures are available.

(b) 298 such persons were released during January, 1944.

(c¢) I have no information with regard to peisons releéased from detention by
Provincial Governments. So far as the Central Government or Chief Commis-
sioners are concerned, the only case is that of a man released in Ajmer-Merwara,

" ‘who has been éxterned from the Province and prohibited from returning without
‘the permission of the Superintendent of Police, Ajmer-Merwara or an officer
authoriséd by him in this behalf.

REvIEW OF CAsES OF DETENUS. .

160. Mr. T. 8. Avinashilingam OChettiar: Will the Honourable the Home
Member please state : .

(a) whether judges have been appointed in all the Provinces to review the
«ases of detenus;

(b) whether the judges have made their recommendations; and lf-so, how
many they havs recommended to release;

(c) whether the cases of internees under the Defence of India Act are llable
to be reviewed under the ordinance; and

(d) whether the recommendation -of the judges are final, or whether the
«Governments concerned can yet use their discretion over the recommendatlons?

The Honourable Sir Reginald Maxwell: (a) No.

(b) I have no informatien.

(c) The provisions of Sections 7 to 9 of the Ordinance apply only to orders of
detention made, or deemed to have been made, under Section 8 (1) (b). .

(d) The decision whether a security prisoner shall be released or remain in
detention rests in all cases with the Government concerned.

STERLING AT INDIA’S CREDIT.

161. Mr, T. S. Avinashilingam Chettiar: Will the Honourable t®e Finance
Member please state:

(8)’the amount of sterling accumulated in India’s credit up-to-date from the
beginning of the war;

(b) how much has been spent up-to-date in liquidating the sterling debts
and purchase of Railway lines; and

(c) the amount- to the credlt of India up-to-date?

The Honourable Sir Jeremy Raisman: I place on the table a statement show-
ing the position at the end of February 1944.

—_—
Statement.
Crores of Rs.
(1) Sterling assets held by the Reserve Bank of India August 1939 . 64
(2) Sterling purchased by the Reeetve Bank September 1089 to .
February 1944 . . 803
(3) Sterliny payments by His Majesty (] Govemment in reepoot of reco-
verable war expenditure 881
(4) Bterling expended in debt repa,trmtmn, purohn.se of Rallwuys, otc . 440
(5) Other sterling expenditure . 109

(8) Sterling holdings of the Reserve Bank at the end of Fobmry 1944 899
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GoLD SoLD IN INDIA BY BRITISH AND AMERICAN GOVERNMENTS.

162. Mr, T. 8. Av'l.nuhmngm Ohettlar: Will the Honourable the Finance
Member please state:

(a) the extent of gold sold in India by His Majesty's Government and the
Government of the United States of- America in Indna,

(b) what the purchasing price and the selling price of gold have been and
the percentage that the profits work to cost price; and

(c) the profits that each of the Governments have approximately made in
those sales?

The Honourablg: %Jemmy Raisman: (a), (b) and (¢). The Honourable
Member's attention' is"drawn to the replies. I gave to Mr. Neogy's unstarred
question No. 47 on the 17th February 1944 and to the remarks I made on the

. subject in the course of my reply to the general discussion.on the Budget.

CLASSIFIOATION "OF ACCREDITED PRESS Connnsronnnn'rs WITH THE
’ GOVERNMENT OF INDIA. .
163. Mr, Muhammad Azhar Ali Will the Honourable Member for Informa-
tion and Broadcwxnng please state:
(a) if it is a fact that the Accredited Press Correspondents with the Gov-
ernment of India are grouped into two classes; and

(b) whether it is proposed to lay a list showing them grouped into” two
classes?

The Honourable Sir Sultan Ah.med' (a) Yes.

(b) The list is given below: .

Correspondents who are accorded Category (4) pnmlegea

Mr. 8. N. Bhatnagar, Mr. Durga Das, Mr. A. S. Iyengar, Mr. G. V. Krupanidhi,
Mr. A. N. Kumar, Mr. Shiva Rao, Mr. M. ‘Roy, Mr. J. Sahni, Mr, S, A. Sastri,
Sir Ushanath Sen, Mr. h C Sen Gupta, Mr. P. D. Sharma, Mr, Sri rlshna, Mr. Hilak
Ahmed Zubairi, Mr. Z. A. Suleri, Mr. Dharampal Gupta, Mr. P, N. Bajpai, Mr. .J. K.
Cowley, Mr. Mohd. Umar, Dr. P. S. Lokanathan, Mr. D. G. Kulkarni, Dr. Lanka

Sundaram; Mr. C. L. Buri, Mr. J. N.:-Shukla, Mr. Dharam Yash Dev and Mr. BSyed
Mohammad*.

Correspondents who are accorded Category (B) privileges.

"Mr. 8. N. Chopra, Mr. Mohammad Jafri, Mr. R. Madhavan Nair, Mr. Hanshchandn,
Mr. A. C. Khosla, Mr. Indra Prakash, Mr. Somina Venkiah, and Mr. C. C. Joseph*
*Provisionally accredited.

The list is subject to alterations, at a periodical review, in the light of any

change in the professional status and assignment of the accredited correspondents.
PrESs CORRESPONDENT ADVISORY COMMITTER.

164. Mr, Muhammad Azhar All: Will the Honourable Member for Informa-
tion andy Broadcasting please state:

(8) the Constitution of the Press Correspondent Advisory Committee;

(b) the names of its members; )

(¢) how they are appointed on the Committee, i.c., by se]ection, by nomi--
nation or by election; and

(d) whether any Bub Committee is foz{ned under it; if so, who its members
are and what its function is?

The Honourable Sir Sultan Ahmed: (a) Constitution of the Presses Corres~
pondents’ Advisory Committee:

The Honourable the Information Member—Chatrman

Members:

Three representatives of the Press Association.

Three Forelgn Press Correspondents.

Seven Accredited Press Correspondents.

Secretary, Information and Broadcasti:g Department.

Joint Secretary, Information and Broadcasting Department.

Principal Information Officer.
Chief Press Adviser.

(Under Secretary, Information and Broadcasting Department, acts as Secre-
tary of the Committee.)
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(b) Mr. G. 8. Bozman, Mr. P, N. Thapar, Mr. Durga Das, Mr. P, D. S8harma,
Mr. A. 8. Iyengar, Mr. J. Ho.buru, Mr. P. Grover, Mr. Murtin, Herihy, 8it
Ushanath Sen, Mr. B. Shiva R, Mr. Mohd. Jafri, Mr. P. N. Bajpai, Mr. Z. A.
Suleri, M#. A. N. Kumar, Mr. Sri Krishna, Mr. J. Natarajan, Mr. B. J.
Kirchner. .

(c) The Press Association were asked to ggnd three representatives.  The
rest were nominated by Honourable Member, Information and Broadeasting
Department,. . ®

(d) Yes. Following are the names of the members:

Mr. P, N. Thapar, I.C.8.—Chairman. -

Mr. A. 8. Iyengar

8ir Ushanath Sen ]

Mr. Sri Krishna

Mr. Z. A. Suleri ?Membera.

Mr. J. Natarajan .

Mr. B. J. Kirchner R

(Under Secretary, Information and Broadeasting Department, acts as Secro-
tary of the Sub-Committee.)

The Sub-Committee decided applications from newspaper or news agency
-representative for accredition to the Government of India.

CLASSIFICATION OF ACCOREDITED PREsS (;onnnsroxnms WITBE THE GOVERNMENT
oF INDIA.

165. Mr, Muhammad Azhar Ali: Will the Honourable Member for Informa-
ticn and Broadcasting please state: ,

(a) the number of protests received against the classification of Accredited
Press Corresponderts at Headquarters; and

(b) whether the Editors of Newspapers and News agencies were gonsulted
before their repraentatives at the Headquarters were classified ?

The Honourable Sir Sultan Ahmed: (a) 8.

(b) Mo, this was not considered necessary. .

RuLes RE CoNDITIONS OF SERVICE OF NON-GAZETTED - RAILWAY SERVANTS..

166. Mr. Muhammad Aghar Ali: Will the Honourable the Home Member
please refer to the reply given ro unstarred question No. 60, asked on the 28rd
February, 1944, regarding rules made under clause (a) of Sub-Section (2) of
Section 241 of the Government of India Aet, 1935, and state: '

(a) the date snd the numker of the resolutions of the Central Government
adopting the rules regulating the conditions of service of Non-Gazetted Railway
Se:ivants as found in the publication called the State Railway Establishment
Code; and I

(b) the dates ot the Gazette of India in which those rules are given publicity
as is the case in other rules?

The Homdurable Sir Reginald Maxwell: The question should have been
addressed to the Honourable Member for Railways.

NON-PAYMENT OF RANK-PAY TO OBRTAIN PERSONNEL AT TRANSPORTATION
TRAINING CENTRE, JULLUNDUR CANTONMENT. ’

167 Mp» Muhammad Azhar Ali: Will the War Secretary please state :

- (n) if it iz a fact that great discontent is prevailing amongst the personnel
of No. 1, Company Headquarters, Depét Battalion of No.*9 Transportatiotr
Training Centre, Jullundur Cantonment, for non-payment of pay of the ranke
in which they are enrolled; if not, what the correct Yact is; and -

(b) whether Government now propose to pay the personncl of that Depot
Battalion the nay of the rank in which they are enrnlled: if not, why not?

Mr. C. M. Trivedi: T am collecting the information and will lay it on the table-
in due course.

PERSONNEL OF THE SPECIAL POLICE ESTABLISHMENT. «

168. Mr. Muhammad Azhar AH: Will the War Secretary please state :

(8) the strength. in each category, community-wise, of the personnel of the
Special Police Establishment (Ordinance No. 22 of 1948);

-
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(b) the name of the station which has been formed into Headquarters of
those personnel;

J(c) the number of cases made over to them for investigations in each year
-gince their establishment; and

(d) the result of their investigations?

Mr. C. M. Trivedi: (a) to (d& A statement is laid on the table.

“

. . (a) Strength of personnel by categories and communities.
Post Hindus  Muslims Sikhs Christians Total
1. Doputy Inspeotor Geneml of
. . 1 ., .. 1
2. LegdAdvueu . . 2 . 2.
3. Superintendents of Polide . . 1 1 .. .. 2
4. Deputy Superintendents of Pohoe 2 8 -1 1 7
8. tors of Police . 13 7 1 1 22
*6. Sub-Inspectors of Police = . 5 7 1 1 13
1. Head Constables . . . 15 10 2 1 28
8. Foot Constables - . . . 40 34 2 1 77
Total . 8 63 T 4 152
(b) Names of Stations where the Special Police Establishment have Headquarters.
Lahore (Head Office); Delhi; Rawalpindi; Peshawar; Calcutta; BombAy; Madras;
Bangalore ; Quetta ; Karachi and Jubbulpore.
(c) and (d) Number of cases investigated, with results,~ -
Pen .
° , Total Under edpi?;: dmg
Period. No. of investi- Dropped. deptrt- ‘n Aoquit- Convio-
cases. gation. - courta. ted. ted.
octxon . .
- ; ’
1 ‘ 2 3 4 5 (] 7 8
From the inception of the De- -
mnt in July 1941 to 31st
ber 1942 174 2 21 34 23 22 72
From lst January 1943 to 3lst :
December 1943 . 266 * 54 11. 42 86 12 51
From lst January 1944 to dato 37 37 .. . .ot . ..
Totl.l . 466 93 32 76 - 108 34 123

CASES INVESTIGATED BY SPECIAL POLIOE ESTABLISHMENT.

169, Mr. Muhammad Azhar Ali: Will the War Secretary please lay on tke
table of this House & list of cases under Ordinance No. 29 of 1943 as amended
from time to time, which the Special Police Establishment initiated itself (i.e.,
not being made over by the Central Government in accordance with the pro-
wvision of Ordinance No. 22 of 1948), and the result of their investigation?

Mr, 0. M, Trivedi: As regards the first part of the question, all the cases
enumerated in the First Schedule to the Criminal Law Amendment Ordinance,
1943 (Ordinance XXIX of 1943) as amended and added to by the Criminal Law
Amendment (Second Amending) Ordinance, 1943 (Ordinance XL of 1943) and.
the Criminal Law Amendment (Amending Ordinance), 1944 (Ordinance VI of
1944), were initiated by the Special Police Establishment (War Department),
with the exception of cases Nos. 14 and 86 in Part I and case No. 42 in Part II
of the First Schedule.

As regards the latter part, the Speclal Palice were able to collect sufficient
evidence to establish a prima facie case against the accused in every case referred
to above. There are some cases in which the investigations by the Special Police
did pot -furnish adequate material for prosecution, but it is presumed that the
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Honourable Member has not these cases in mind. It is further presumed that
the Honourable Member is not asking for information rega:ding the result of the
trial of the cases by the Spetial Tribunals.

ToURS CONDUCTED BY PUBLIC RELATIONS DIRECTORATE.

170. Mr. Muhammad Azhar Ali: Wil the \War Secretary please state :

(a) the number of tours conducted by the Public Relations Directorate,
General Headquarters, during the preceding three years;

(b) whether the Accredited Press Correspondents at the Headquurters were
invited to those tours; and

(c) whether the Accredited Press Correspondents were paxd the e\penaes of
tour; if so, at what rate?

Mr. O.-M. Trivedi: (a) Eight.

(b) Accredited press correspondents at Headquarters were invited to . six:
tours, out of which they joined five and declined to go on the sixth one to the
Burma front, owing to the Central Legislature being in Session at the time.

(c) Yes, Sir. Expenses, such as one first class railway fare to and from locg-
tions visited and reasonable expenses for incidentals on the journey, and the
cost of board and lodging (excluding entertainment), were borne by Government.

PROCEDURE FOR REDEESS OF GRIEVANCES OF INDIAN Unirs,

171. Mr. Mubhammad Azhar Ali: Will the War Secretary please state" the
procedure for submission of applications by personnel of Indian Units for the
redress of their grievances regarding pay and conditions of service.

Mr. 0. M. Trivedi: There is no spe(-ml provision for the submission of peti-
tions relating to pay and conditions of service, but the general procedure for the
submission of all complaints and petitions made by V.C.0Os and Indian Other"
Ranks is laid down in Regulations for the Army in India—Instruction 890, a
copy of which is laid on the table. .

Requlations for the Army in India—Instruction 390.

300. Complaints and petitions of Indian ranks. If a V.@.0., I.0O.R., or non-combatant
desires  to make a representation, he will, in the first instance, make it personally to his
immediate superior who will, after enquiry. either disposc of it himself, if he is competent ~
to do so, or report to the next superior authority. The next superior authority and each-
superior authority to whom the case is reported will act similatly until disposal by a
competent authority is reached. Matters of a purely private or personal nature may be
represented direct to the company commander or equivalent authority.

PLAOCING SADDAR BaZAR, JULLUNDUR CANTONMENT, OUT OF BoUNDS FOR INDIAN
PERSONNEL OF DEFENCE SERVICES. )

172. Mr. Muhammad Azhar All: Will the War Secretary please state if it is
a fact that the Saddar Bazar, Jullundur Cantonment, has been placed out of
bounds for the Indian Personne! of Defence Services? If so, by whom, and-
from which date? :

Mr. O. M. Trivedi: The area in question was placed out of bounds by " the
_local military authorities from the 17th of December, 1943, to the 24th of Janu-

ary, 1944, on account of an epidemic of small-pox;

- PLACING CERTAIN BARRACKS OUT OF BOUNDS FOR PERSONNEL OF Tmnsronu'non
TRAINING CENTRE, JULLUNDUR. .
173. Mr. Muhammad Azhar Ali: W llache War Seoretary please state if it is
a fact that the Barracks of No. 2 Tranbportatlon Training Centre, Jullundur
Cantonment, have been placed ‘‘out of Bounds’’ for' the personnel of that Centre
by the Depov Battalion Commanders? If so, why?
Mr. O. M. Trivedi: T am collecting the information and will lay it on the
table in due course.

' MOTIONS FOR ADJOURNMENT.
JOMPULSION ON LANDLORDS TO CONTRIBUTE TO NATIONAL SAVINGS CERTIFICATES
IN SHAHABAD, BIHAR.

Mr. President (The Honourable Sir Abdur Rahim): T have received a notice
from Mr. Ramayan Prasad to adjourn the business of the House to discuss a
definite and urgent matter of public importance, namely, the order of the District
Magistate of Shahabad in Bihar compelling landlords to contribute’ to the
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National Savings Certificates in varying proportions to the land revenue they pay
.and the failure of the Government of India to intervene effectively in the matter
to put a stop to such practice. ‘ :

I should like to know from the Government Member whether the facts stated
are correct.

The Honourable Sir Jeremy Raisman (Finance Member): I am not aware of
any order. ' \

(The Secretary of the Assembly pointed out to the Honourable the President
that the Mover was not present in the House.)

Mr. President (The Honourable Sir Abdur Rahim): The Mover is not here
The motion for adjournment therefore fulls through.

STARVATION DUE TO INADEQUATE ARRANGEMENTS FOR DISTRIBUTION OF
FoopaBAINS IN BUNTWAL, SoUuTH KANARA DISTRIOT.

Mr. President (The Honourable Sir Abdur Rahim): I have received a notice
from Sri-K. B. Jinaraju Hegde asking for leave tc move for the adjournment of
the business of the House to consider a matter of urgent public importance,
namely, starvation of 6,000 people since a week in Buntwal, South Kanara Dis-
trict, due to failure’ of Government of India in making adequate arrangements
fr distribution of foodgrains.

I believe the Honourable Member tried to move this very matter on a previous.

occasion.

Sri K. B. Jinaraja Hegde (West Coast and Nilgiris: Non-Muhummadan Ru-
ral): This was not the matter. That was an order passed by the Civil Supplies
Commissioner of Madras refusing to send rice to the district. Now the people
are starving. :

Mr. President (The Honourable Sir Abdur Rahim): Does not the failure of
“the Govermment in this regard relaf® to that order?

Sri K. B. Jinaraja Hegde: The present case is the failure of the Ceniral
Government to make « adequate arrangements for food for the-district. I
received a wire yesterday and I immediately gave notice of this motion.

Mr, President (The Honourable Sir Abdur Rahim): Has the Honourable
Member in charge anything to say? _

The Honourable Sir Jwala Prasad Srivastava (Food Member): The subject.
matter of the motion concerns primarily the Government of Madras since ik ~
relates to the internal distrihution of foodstuffs. .

Mr. President (The Honourable Sir Abdur Rahim): Can he say whether
the facts stated here are correct?

The Honourable Sir Jwala Prasad Srivastava: No, Sir. The facts awe not
correct. But 1 was first stating that the subject matter of the motion is not
the concern of the Government of India. The Provincial Government have
undertuken to distribute foodstuffs in their own areas and we are not aware
that they have failed in that. We are told that the Director of Civil Supplies
“visited the South Kanara district only a few days ago.

Mr, President (The Honourable Sir Abdur Rahim): The place mentioned
in the notice is Buntwal. )

The Honourable Sir Jwala Prassd Srivastava: Buntwal is in South Kanara.
He found the situation there quite all right. ' .

Dr. P. N. Banerjea (Calcutta. Suburbs: Non-Muhammadun Urban):
Nonsenée. Co
4 Mr. Govind V. Deshmukh (Nagpur Division: Non-Muhammadan): When
was the last visit?

The Honourable Sir Jwala Prasad Srivastava: A few days ago.

Dr. P. N. Banerjea: Such are your reports!

Mr. Govind V. Deshmukh: What do you mean by a few days?

The Honourable Sir Jwala Prasad Srivastava: That is the information
which we got over the telephone from Madras last night. The information
that we have in our possession is that tormally the South Xanara district ‘is
self-sufficient.

Sri K. B. Jinaraja Hegde: It is not.
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The Honourable Sir Jwala Prasad Srivastava: The district agither exports nor
imports rice. Last year it had a small surplus and this year owing to adverse
weather conditions the Madras Government considered that it would have a
.small deficit, and on recent review have decided to .make an allotment to
Bouth Kanara of 1,000 tons in each 6f the months of February, Ma_rch and
April. In addition, 1;000 tons of wheat is being sllotted to the district. As
.already stated by me the Director of Civ{ Supplies of the Madras Government
had been there lately tc conduct an examination of the conditions on the spot.
The Madras Government will take, no doubt. necessary steps on receipt of
this report, if there be any report necessitating the same. There seems thew?-
fore to be no necessity whatever for the House tc adjourn itself over this
matter. .

Mr. President (The Honourable Sir Abdur, “Rehim): Upon the facts as
stated by the Honourable the Food Member I hold that no case has been made
out for adjourning the business of the Assembly in order to discuss this matter.

BAX oN PARISTAN DAY MEETING AT LUCKNOW.

Mr, President (The Honourable 'Sir Abdur Rahim): The next uotice is
Jrom Beth Yusuf Abdoola Haroon. He has given notice of his intention to
move the adjournment of the Assembly for discussing a definitesmatter of
urgent public importance, Tamely, the order of the District Magistrate,
Lucknow, forbidding the holding of méeting in connection, with Pakistan Day
which is being observed to-day. 'This information has appeared in to-day's
Dawn. . '

I should like to know whether the Honourable the Home Member has got
any information on the point. First of all, under what law was the order
passed? :

The Honourable Sir Reginald Maxwell (Home Member): I have no
information at all and I gather that the Honourable Member is relying only
-on a newspaper report which, I submit, is not sufficient basis for discussion
on an adjournment motion in this Assembly. But I can’say that the Gov-
ernment of India have not issued any orders whatever with regard to the
observance of Pakistan Day or the prevention of any celebration of that Day.
If any action of this kind has been taken by the District Magistrate of
Lucknow, it must be based entirely on the requirements of the local public
grgar situation, of which he and the Provincial Government must be the sole
judges. : :

Mr. President (The Honourasble Sir Abdur Rahim): Under what law has
this order been passed? : )

Seth Yusuf Abdoola Haroon (Sind: Muhammadan Rural): It is not known
under what law it was passed. The Lucknow Broadcasting Station broad-
custed last night that this nrder had been promulgated at Lucknow, but it did
not state under what law it had been passed.

144'1'119 Honourable Sir Reginald Maxwell: It may be an order under section

Mr. President (The Honcurable Sir Abdur Rahim): This very paper says
that the order has been passed under section 144. The order having boen
passed under section 144 in exercise of his powers by the District Magistrate,
I must hold that this motion is ©10t in order.

Mr. President (The ‘Honourable ‘Sir Abdur Rahim): The next notice is
from Maulvi Syed Murtuza Bahib Bahadur, but he is not in his plade.

MESSAGE FROM THE COUNCIL OF STATE.

Becretary of the Assembly: Sir, the following Message has been received
from the Council of State: . )

I am directed to inform you that the Council of State at its meeting held on 22n4
March, 1944, agreed without any smendment to’ the Bill. further to amend the Indian
Mmbmi gu?qhiPping Act, 1923, which was passed by the Legislative Assembly on the 2nq
ulrch, ! -



'ELECTION OF MEMBERS TO THE STANDING FINANCE .COMMITTEE.
Mr. President (The Honourable Sir Abdur Rahim): I have to inform the

Assembly that the following Members have been elected to the Standiug

Finance Committee: (1) - Dr. Sir Zia Uddin Ahmad, (2) Mr. Govind V.
Deshmukh, (3) Sir Cowasjee Jehangir, (4) Mr. E. L. C. Gwilt, (5) Mr. S. C.
Chatterji, (6) Seth Sunder Lall Daga, (7) ~Major Nawab Sir Ahmad Nawaz
Kban, (8) Mr. T. T. Krishnamachari, (9) Mr. H. A. Sathar H. Essak Sait,
(10) Mr. T. Chapman-Mortimer, (11) Rai Bahadur Seth Bhagchand Soni,
(12) Mr. Muhammad Muazzam Sahib Bahadur, (18) Mr. Umar Aly Shah, and
(14) Mr. Muhammad Hussain Choudhury.

ELECTION OF MEMBERS TO THE STANDING FINANCi*] COMMITTEE
. FOR RAILWAYS. .

Mr, President (The Honourable Sir Abdur Rahim): I have also to inform the
Assembly that the following Members have been elected to the Standing
Finance Committee for Railways: (1) Sir Muhammad Yamin Khan, (2) Sir F.
E. James, (3) Pandit Lakshmi Kanta Maitra, (4) Rao Bahadur N. Siva Raj,
(6) Khan Bahadur Mian Ghulam Kadir Muhammad Shahban, (6). Mr. Saiyid
Haider Imam, (7) Mr. Mubammad Nauman, (8) Mr. Muhammad Muazzam
Sahib Bahadur, (9) Mr. Kailash Bibari Lall, (10) Sir Abdul Halim Ghuznavi,
and (11) Maulana Zafar Ali Khan.

ELECTION OF MEMBERS TO THE STANDING COMMITTEE FOR
THE LABOUR DEPARTMENT.

"Mr. President (The Honourable Sir Abdur Rahim): I have also to inform
the Assembly that upto 12 noon on Tuesday, the 21st March, 1944, the time
fixed for receiving nominations for the Standing Committee for the Depart-
ment of Labour, eight nominations were received. Subsequently three candi-
dates withdrew their candidature. As the number of remaining candidates is
equal to the number of vacancies, I declare the following members to be duly
elected, namely: (1) Mr. C. C. Miller, (2) Mr. N. M. Joshi, (8) Mr. Piare
Lall Kureel, (4) Mr. Amarendra Nath - Chattopadhyaya, and (5) Mr. Muham-
mad Nauman.

THE INDIAN FINANCE BILL—contd.

Mr. President (The Honourable Sir Abdur Rahim): The House will now
resume consideration of the Indian Finance Bill. Sir  Muharnmad Yamin
Khan, -

Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural): Sir,
1 was deuling with the Commerce Department and I want to finish gt in one
minute. When I gave examples of a few articles yesterday, I did so, in
order that I need not detain the House with a recital of the large number of
articles which have not been controlled and which are required for daily pur-
poses. 1 want that the Honourable Member and his department should be
vigilant and see that the prices are properly controlled. If the prices are mot
properly controlled then it will be considered by this House that the Govern-
ment are not only not carrving on their duties properly but that they nre
reslly inefficient and cannot discharge their duties at all. T am sorry that the
Honourable the Commerce Member does not think fit—even when I am deal-
ing with his department, he wants to have a talk with certain officials, and T
find that he is not listening to a word of what I have so far spoken. I am
gorry that We thinks that T was wasting the time of the House when T was
drawing his attention. I am not going to repeat what I have said. T will
take it that the department is really very inefficiently worked hecause he did
not think it proper even to listen to me when I was speaking about his
department. o

Now, Sir, I will take up the one .point to which I like to refer. .

( 1464 )

?
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'km;mm. 8ir M. Azizul Huque (Member for Commerce and

W and Civil Supplies): I was hearing the Honourable Member all the -
. TR K .

8ir Muhammad Yamin Khan: No, you were talking to Sir “George Spence.
_:]I'.:f th; - Honourable Member was hearing me all the time, will he tell me what:

The Homourable Sir M. Azizrul Huque: It is very difficult for me to control.

if some Member comes and asks me an urgent question for about 10 seconds.
-1 am surprised to hear the Honourable Member’s remarks, after giving him.
4ll the attention which 1 did and getting all the papers; 1 spoke to Bir George:
Bpence for about 10 seconds and if my friend is so impatient it is very ditficuls.
for me to suy anything.

Sir Muhammad Yamin Khan: I definitely said that I would take only one-
minute with the Honourable Member's department * and he ought to have
told the other Member who came to talk to him—Please spare me for one:
minute. He had no business to start talking on any other potht, when I told
him that I would take only one minute with his department.

1 will now- deal with one complaint which has been received by me froin.
gseveral “sources and that is about the War Casualties Departinent which is in
‘Bimle. This is really causing great hardship to lot of people. Those of vur-
relations who have gone out to tight in Kurope and other places we do not get.
information in proper time about them and great anxiety is caused to us.
The parents and relations of the boys who have gone out to fight are anxious.
to know their whereabouts as quickly as possible and they should be properly-
informed. There are very few people .who can get information except through
the Cusualties Department. I have got in my hand a letter about & relation.
of a friend of mine who is a Member of this House. The son of this Member
was fighting in Iurope. He was a prisoner of war in the hands of the:
Italians and the Government informed the Honourable Membér that the son
had come out from the hands of the Italians, after the revolution in Italy and’
the parents tried to get imto touch with the person. After some time, they
came to know that no conmnection could be made with the boy and some time-
later the boy wrote a letter from a German camp of prisoners to a {riend in
.England and that letter was received in England and this telegraphic letter:
had been sent by that friend of the family on the.28rd February. This in-
formation about the boy being a prisoner of war in the hands of the Gerfmans
was received in England on the 23rd February but the War Department here.
did not inform the parents till the 11th March. I have got in my hand the
original telegram dated the 10th or 11th March—it is marked bhoth ways and
they informed the parents that the boy is found to be still a prisoner of war
in the hands of the Germans. You cam imagine that the War Department
did not pass on this information for more than a fortnight to the parents who:
got the information from different sources. I want to bring it to the notice-
of my friends who sit on the Defence Consultative Committee. This shows:
how much work the Consultative Committee has discharged in securing infor--
mation about the -boys who are fighting in this war and how much attention is
peid to the feelings of their parents and relations. These matters never
come before the Consultative Committee and they do not know what is hap-
pening, T want this Casualties Deparlment to be transferred from.Simla to-
Delhi so that the parents and relations of the boys who are fighting the war
may get ‘nformation as quicklv ws possible about -their - whereabouts. The-
matter should not be delayed like this, as I ean prove by the original docu-
ment which T have got in my possession. ' '

Now, T want to impress upon the House that the Defence of Tndia Rules
were framed a long time ago. A debate has already taken place in this:
House and I do not want to traverse the same ground agnin. It is an imme-
diate necessity that these rules should be revised by a committee of Mem-
bers of this House who can safeguard the rights of the people who nre being
affected by the application of these rules.. No rule should be made without
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the consent of this House. The Defence Rules are being administered in &
way calculated to terrorise the people and they should be modified mn such a
“manner that a magistrate, even if he be a silly man, may understand how far
his powers can go. These rules were passed hastily in 1939. During the last
five years, experience has shown that these rules should not be allowed to
continue in the form in which they were framed at that time. I have got
information that the Honourabe Mr. Hossain- Imam was not the only one
who got the orders from the S. D. O. about these- subscriptions to the war
loan. A similar notice was sent to many zamindars of the division who were
all asked to contribute money and they were asked to appear before him. I

.~think it is the height of folly for any Member of the Government to misuse
~his power which js given by law, for the purpose of keeping law and order.
This is making the Government very unpopular in the country.: The country
is getting fed up with the present Government on account of- these follies
which are being gommitted by the minor officials, to which the Government
does not pay any attention. I think it is an immediate necessity that these
rules should be placed before a committee of this House and the rules should
be revised before the session is over. )

The House has passed by a huge majority the cut motion which<I had
moved about effecting economy and the Honourable the Finance Member
must feel himself bound by the vote of this House. Whatever may be the-
reason, it is a vote of the House and if any Honourable Member belonging to
this House wants to show any respect to the very House to which he belongs,
then the only course for him is to follow what the vote has decided. ' Other-
wise, it will be said that although he is a Member of the House, he does not
show any regard to the wishes of the House. This will be a novel idea of
the democracy not to follow the decision of the majority in the House. You
will be setting a very bad example to the country and the country will not
know what lesson it should take from those British people who are the
pioneers of democracy in the present day world.. If you insist on the institu-
tion of democracy, then this decision of the House is binding on you. The
Honourable Member said in his speech that no Finance Member can oppose
the motion which was moved by me. Still,"he gets up on the question of the
Standing Finance Committee and says that he is prepared to place more
Tecords before them. The Honourable Member ought to have known that it
. was not the intention of this House to entrust this work to the Standing
Finance Committee. What the House wanted was that because we have no
opportunity to go into the details of the present Budget because our attention
is concentrated on. the token cuts here and there, therefore the budget must
be scrutinised by a Committee of the House who should sit from day to day
and see whether any economy can be effected. T think it is possible for this
Committee to effect a retrenchment of 2 per cent. in a budget of 800 crores of
rupees. . If they can do that, they will be able to save 8 crores of rupees.
And if there is another 100 crore required by Government, they will be able
to 9ffect an economy of another 2 crores. In this way, 8 crores of runees can
be 8aved and then there will be no need for any further ‘taxation. There are
some Honourable Members who think that because this is a war time Finance
Bill, it should be treated as something sacred and should not be touchod and
should be passed. T am not of that view and I do not belong to that cate-
gory. :If the Finance Bill is to fill up a gap which cannot be filled up other-
wise, it must be passed, but if an economy cah be effected and if the expendi-’
ture can be curtailed, then there-is no. necessity for imposing any further taxa-
~thI:l.> .In this connection, I will bring to the notice of the House the views
which were expressed by the Leader of the European Group on hehalf of the
European Group in 1940 when only 8 crores of rupees were required for the
purpose of the war. Speaking on the Excess Profits Tax Bill Mr. Aikman
the then Leader of the European Group, said this: ) '

“A point I would like to make related to the rate of tax that is h i
_ y J : t to b .
In the view of many people this rate 18 very high and before expre’;:":g our veie:'v:p‘::;gn
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it my Group will require to be satisfied not merely that so much.money is required to
balance the budget of 1840-41, but also that in the matter of control of expenditure and
.more especially the control of war-time expenditure, the Government are taking every
E:ocnut.ion to ensure that there is a minimum of waste. Tax-payers, in fact, want to
‘be satisfied that, in these times when they are called upon to muke, large sacrifices, the
-strictest economy is being observed and that they are getting full value for their money.”

Sir, it was the same view which was put in and endorsed by this House
While speaking on the General Budget he again laid emphasis on this and
said:

“It cannot be forgotten that there comes a point when, if the tax imposed on any
-commodity becomes umduly heavy, the law of diminishing return will begin to operate. In
-the case of motor spirit, the level of taxation now imposed must be dangerously near that
limit and in the case of the new sugar duties, it must be remembered that the sugar industry
has to bear not only heavy central taxation but also taxation by Provincial Governments.'’

Then, further-on he says because he was interested mostly in the petroi:

““Members qf this House and our constituents in the couniry (these are very important
words because he was not speaking only on behalf of the Huropean Group but on behalf of the
<constituents of the Eutopean Group) sre anxious, especially at this time when expenditure
is inevitably rising, to ensure that a strict watch 1s maintained over all expenditure. I
wish to e the very strongest plea for the re‘establishment of control by a Committee of-
this House."” . :

Sir Henry Richardson (Nominated Non-Oficial): Will the Honourable Mem-
ber read the next sentence? .

Sir Muhammad Yamin Khan: He suid that it may be an Estimate Com-
mittee. That is & different matter but he did say that the expenditure’ must

. be controlled by a committee of this House. I do not mind the nature of the
committee. I am only concerned with this that he wanted a committee.

The Honourable Sir Jeremy Raisman (Finance Member): 1 also suggested
that the Standing Finance Committee could go through this,

Sir Muhammad Yamin Khan: The Standing Finance Committee cannot go
through the expenditure of the present year. They cannot effect any economy
in the present expenditure which the Honourable Member has suggested.

The Honourable Sir Jeremy Raisman: Under the existing constitution they
«cannot, but I indicated that I was prepared to discuss with them the scope of
their function.

Sir Muhammad Yamin Khan: I want a committee which will go through the
Budget and effect economy aecording to the motion passed by this House.
We decided not to throw out the whole Budget on the condition that the Hon-
ourable Member will not flout the opinion of this House. We insist on this
and we are convinced that there is a mismanagement in-the spending Depart-
ments who are simply squandering away the money of the taxpayesr. We
think that there is scope for economy and, therefore, there will be no necessity
for further taxation. I know the Honourable Member is helpless because he
cannot go and examine the annas and pies, but the very function of this Co:n-
mittee will ‘be to do this sort of work and to see whether the money is being
spent properly by every Department. I cannot understand how any business-
wan can say that he cannot effect any economy even of one or two per cent
in his huge establishment, unless of course he is convinced that even annas and
pies are spent in a proper manner. I have shown by citing instances that.
there is lot of corruption going on, & lot of money is being taken from the tax-
payers’ pockets and put into the pockets of these corrupt officials who take
bribes and spend money for unnecessary purposes. *These corrupt officials_
purchare articles for Government at high prices. I, cherefore, submit that
the taxpayer should be saved and these corrupt officials brought to book. Both
the things should be done.

Mr. President (The Honourable.Sir Abdur Rahim): This question was
debated at length for a whole day. The Honourable Member cannot go on
repeating it over and over again.

gir Muhammad Yamin Khan: We will throw off this IFinance Bill in order
{0 show that economy is possible and can be given effect to.

Sir, the next Department to which I wish to refer is the Civil Defence
Department. This Department is one of the glaring examples of how money
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could be wasted without any thought over the consequences. The Honourable
Member knows that more thau a crore was wasted in Delhi and other Pro-
vinces in digging trenches which were found to be absolutely useless and harm-
ful and which were breeding mosquitos. The health of Delhi was greatly
affected. )

The Honourable Sir Jeremy Raisman: Will the Honourable Member say
that it was quite impossible that there could have been air raids over Delhi?
. 8ir Muhammad Yamin Khan: I know that His Excellency the Viceroy said -
in his speech that we are not a panicky people. We do not become panicky.
So, I do not think it was necessary for the Government cither to become panicky
and dig trenches at that time. It was just possible that one pr two air raids
could have taken place- Of course, for the past two years, there was no air
raid in Delhi though the Japanese are fighting on Indian soil as the newspaper
report says today. I do not think they dare undertake this raid over Delhi in
view of the precautions that have been taken. These trenthes have been demn-
lished and the pits filled with earth.- All this was waste of public money.

The Honourable Sir Jeremy Raisman: Wise after the event. '

Sir Muhammad Yamin Khan: It is not after the event.. It is before the
event even took place.. 1t shows how the money is squandereq for unnecessary
purposes. We have to see carefully whether similar wasteful expenditure was.
incurred in-other places. -

" The Honourable Sir Jeremy Raisman: Is that the kind of assistance we
shall get? ' - A i

Sir Muhammad Yamin Khan: My Honourable friend is welcome to become
panicky. I am not panicky.

Now, Sir, I will refer briefly to the dearness allowance that was announced
by Sir Gurunath Bewoor the other day. He made much of this dearness allow-
ance, and he said that the lowest paid employee of Government will get an
increase of dearness allowance from Rs. 11 to Rs. 14, That means an increase
of Rs. 3. May I ask whether this increase will be effective in any way after
this Finance Bill is passed? The poor employee will have to pay more than
Rs. 8 a month for his tea, for his betelnut and for his other necessarics of life
in view of the high cost of all the things on account of the heavy tax imposed
by this Finance Bill. So, this so called increase of Rs. 3 in dearness allowance
does not cover the high cost of the articles, ’ ® .

- The Honourable Sir Jeremy Raisman: Even in five years, it will not zos%
‘Rs. 3 on the average incidence. .

Sir Muhammad Yamin Khan: My Honourable friend is thoroughly mistaken
in thinking so. Poor people, their wives and other members of their family
eonsume a lot of pan and betelnuts every day. I, therefore, think that this
small increase in dearness allowance will not materially improve his position,
after this Finance Bill is passed. It is no use giving by one hand and taking
it away from the other hand. .

The next point I wish to refer is the way in which the Government have
been treating this House, especially this side of the House. BSir, the House
passed last time a motion for adjournment of the House protesting against
the sending of a delegation to England. In spite of the vote of tl}e House a

* delegation was sent. The Honourable the Leader of the House while speaking
in support of sending the delegation stressed the point that the members of the
delegation were told not to speak on politics and he paid a lot of compliments
to their experience and ability. I do not know whether the Honourable the
Teader of the House spoke from his personal experience about these people.
Our experience has been different, and, therefore, this Hoyse was very suspicious
from the very beginning that the delegates will go and misrepresent this Houso,
and they did misrepresent the views of this House. The Honourable the Leader
af the House assured us that these delegates will not speak on politics, but
these gentlemen did speak on politics in England, they did misrepresent the
House and the whole country in the worst possible manner. They did ‘he
greatest harm to this country by indulging in all kinds of talk in Fngland and
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telling the British public that India as a whole was opposed to war efforss.

This was the point which they made. Mr, Ghiasuddin went to the extent f

saying that if a National Government was formned, that Government inay uot

take any interest'in the war efforts. 1 do not krhow liow.he cume to s

conclusion. I may tell the House that if really a Nutional Government is

formed, and if all the parties are represented on that Government and if they

take seriously the reins of office in their hands, they are bound to fight our

enemies and in the best possible way and with the maximum of efforts. With

the enemy knocking at our.doors, no National Government can afford to xeep

idle. That is an impossibility. Only those people who havé no backing in the

country will be half hearted in war effort. It was the greatest misrepresenta- -
tion which these two gentlemen, Mr. Ghiasuddin and Mr, Bhole made in _
England that India- was not serious about war effort. In spite of what the
Honourable the Leader of the .House said they did- the greatest disservice wo

this country and to the British Empire. I do not know what the other two

delegates have been talking in America, because we have not got any report of

their activities; probably their activities were not brought to the notice of the
public. 8ir, on this one ground of the Government flouting the verdict of the

House, we cannot support the Government. The Government go on flouting

the opinion of this House every day- ’

I would now make a passing reference to the appeal which the Honourable
the Leader of the House made the other day to me. I said they should resign
and make room for people who have got the backing of the country and who
can take charge of the Government. He advised me by saying that 1 should
not ask him to resign, but that I should ask the Congress to come to terms
with the Muslim League first. Sir, may I remind my Honourable friend that
already I have brought the Muslim League and the Congress together, much
nearer to each other, in that both have come to this House to demonstrate to
the world that they have no confidence in the present Government of the
country and its administration. This position has been conclusively demons-
trated and proved.

The Honourable Sir Sultan Ahmed (Leader of the House): Nor have the
Congress got confidence in you,

Sir Muhammad Yamin Ehan: We have got confidence in each other and
that is shown by our peting together in this manner to demonstrate that we have
got no confidence in the Government. And this-step which hag brought them

" together has also brought them nearer to unity. My Honourable friend, Sir
12 Noox Frederick James, said the other day that it seemed to him novel that
" these two Parties should come together.” But up till 1940 could my

Honourable friend ever think that England and Russia would come together?
Did they not hate each other and do they love each other even now? Still
they have joined and are fighting on thé same side as Allies and friends and
England pays all sorts of compliments to Russia. There' are circumstances
which bring people nearer although separated by other means. In this case it
is the actions and misdeeds of Government which have brought these two
Parties together.

The Honourable 8ir Jeremy Raisman: Then you should be grateful to us.

Sir Muhammad Yamin Khan: Yes, I am grateful for the wrongs you have
done because they have helped us to join hands. Government exploited us
and created differences among us to exploit us, and people now realise that
these differences have heen engineered for the purpose of keeping us apart.
(Interruption "from Mr. Jamnadas Mehta.) I hope my Honourable friend,
. Mr. Jamnadas Mehta, will also realise {t, some time if not now.

Mr, Jamnadas M. Mehta (Bomhay Central Division: Non-Muhammadan
Rural): So vou know it now. . :

Sir Muhammad Yamin Khan: Yes, T know it; T hope my Honourable friend
also will know it. :

Mr. Jamnadas M, Mehta: T knew it twentv vears ago. -

Sir Muhammad Yamin Khan: That, Sir, is my reply to what the T.eader of

the Housze said the other day.
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4 will leave these questions or wider politics to be dealt with by other
speuketg and deal with matters which relute to this House itself, I must suy
that this House is not properly treated by Government and no regard is psid
to views expressed Ly huge nwmjorities of this House. This is not democracy
48 18 broadcast to the world. We are not working towards dowminion status
a8 England proclaims but towards complete autocracy.

1 remarked a few duys ago that when they found that there may be unity
on this side Government started another stunt through what I may call their
missionaries, open or secret servants, that the nominated Members must form
4 group against us. And this propaganda started in the last Session against
the'Muslim League by certain nominated Members: This was brought to my
notice and that had been resented and some Members were led to believe many
things which were not true. Today also up till now, since the Comgress Party
refused to-send their representatives to the Committees, we had come to an
agreement which was really a kind of convention working for the last four years.
In the Standing Finance Committee for Railways our Party sent four . . .

Mr, President (The Honourable Sir Abdur Rahim): The action of the Hon-
ourable Member’s Party is well known to the House, and the question of how
one Party is operating in the House is not relevant to the Finance Bill.

Sir Muhammad Yamin Khan: I am stating what Government have dJone
this time. Government excited another nominated Member to be put i . . .

The Honourable Sir Sultan ‘Ahmed: There is absolutely no foundation for
this; Government have done nothing of the kind. -

'8ir Muhammad Yamin Khan: The Government Whip does it. Their inten-
tion was to oust Sir Abdul Halim Ghuznavi and they succeeded in ousting
Murtuza Saheb” Bahadur ... .

Mr. President (The Honourable Sir Abdur Rahim): That is a matter which
should not be discussed here- .

Sir Muhammad Yamin Khan: Our Party will take action at the proper time
and the proper place and give a reply to Government on this point.

My next point is that at present India needs a lot of scientists. They want
a lot of people who are trained in the professions and they get training for a
long time and the salaries which Government pay to their scientists aud
medical men is not a sufficient inducement tqQ them. When-people sit for the |
1.C.S. and come out successful they get high salaries and they know they can
reach up to Rs. 10,000 which is the salary of a Governor. But these scientists:
are treated badly-and because the people have no voice in determining their
salaries they arc naid low salaries. T think, Sir, it is not fair that these people
who receive such high education should not be given enough to manage a decent
living. Tt is high time that the Government of Ind}a shou]lll take notice of
this matter and they should take steps to give tempting salaries to these men
.80 that it will be an inducement to them to take to this line. At present you
are paying these men, trained in England, less than what Assistants and Clerks
.are getting in the Government Secretariat.

Finally, I have to say that under the present circumstances we cannot
support this Bill and we do not think that there is any necessity for supporting
this Bill. We think that money can be found out easily from the savings which
can be effected and, therefore, I oppose the consideration of this 1!3111.

'Mr. 0. M. Trivedi (Secretary, War Department): Sir, T should like to begin
my speech by thanking my Honoursble friend, Sir Frederiek James—I am sorrv
he is not here owing to indisposition—for his warm appreciation of the magnifi-
cent part which India’s Fighting Services have played and are playing in several
theatres of war. The innumerable deeds of valour and gallantry of our sailors,
goldiers and airmen have raised the status of our country in the eyes of the
world, and indeed no words of mine can adequatelv express the deep débt f
gratitude which India and other: United Nations owe to the Armed Forces of
Tndia.
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My Honourable friend, Sir Frederick James, paid a tribute to the war effort
of the Aligarh University. I desire to associate myself with that tribute. The
Aligarh University has been of assistance to the Fighting Services in several
ways: It has provided a large number of officers for the three Services. It
was at the Aligarh University that we started the first Air Training Corps aud
learnt some lessons by trial and error: in fact, my gallant and learned friend,
Dr. 8ir Zia Uddin Ahmad, huas, with great enthusiasm, started several experi-
mental schemes to assist the war effort. Not all the schemes have been
equally successful, but both the University and ourselves have learnt a good
deal from these experiments. We have given the University financial assistance
on more than -one occasion and have provided it with two aircraft and two
motor lorries. Over a year ago, he asked for a grant of Rs. 5,000 for a
temporary shed to house the two aircraft provided by us. .We sanctioned the
amount very readily. Shortly afterwards I happened to meet my Honourable
friend. He thanked me for the grant and added with a smile that in his letter
for the grant of Rs. 5,000, he had omitted by mistake to add one nought and
that he had really intended to ask for Rs. 50,000. We were unable to sapction
this amount, but this is by the way. I am only quoting. this instance to show
that there is no more insistent begger for funds than my Honourable friend,
Sir Zia Uddin Ahmad. ) ' '

My Honourable friend, Sir Frederick James, next referred to the distinc-
tion between combatant and non-combatant units in the matter of disability
pensions and instanced the case of Pioneer Units in the harbour of Tripoli, who
were doing as risky work as men of combatant units.- There is something to be
said for the view that in a total war there is really no distinction between.
combatant and non-combatant units. The matter is not, however, quite simple..
A distinction can certainly be drawn between certain classes of non-combatant
units and combatant units, but I would like to say that the question of classifying
the Auxiliary Pioneer units as ‘combatant’ will be taken up.

My Honourable friend next referred to the question of providing a right of
appeal to an independent body in peusion cases. He mentioned that the
Parliament had passed the Pensions Appeal Tribunals Act to provide for the
establishment of Tribunals in the United Kingdom to hear appeals against the
decisions ofthe Minister of Pensions and sug.ested sometime ago that we should
follow suit. I am glad to be able to inform the House that the Government of
India, with the approval of the Secretary of State, have now decided to set up
independent Tribunals in India to deal with appeals in pension cases. The
necessary steps for the establishment of Appeal Tribunals in India are now under
consideration. ' ’

My Honourable friend, Sir Frederick James, paid a tribute to the military
authorities for their endeavours to prevent waste. _I am sure they will appre-
ciate this tribute, and I can assure the House that the militury authorities wilt
continue in their efforts to prevent all avoidable waste. No one is keener in
this than His Excellency the Commander-in-Chief~

My Honourable friend next turned his attention to the Indian 'Air Force.
Squadrons of the Indian Ajr Force have now gone into action in the operations
against the Japanese, and our Indian pilots have acquitted themselves very well
indeed. The record will, I am sure, fill all of us with pride and it will also
demonstrate, if any demonstration is needed, that given the “opportunity, the
right type of the youth of India is second to none in the world. We are still
not obtaining as many -pilots as we require for the ten squadrons of the Indian
Air Yorce. This is a matter which is causing us some concern, as the failure to
obtain the 'full number required may jeopardise the complete fulfilment of the
ten squadron programme and our participation in the Empire Air Training
Scheme. We ‘have spared no effort to give the maximum, publicity to the
Indian Air Force. We have also instituted Air Training Corps at eight univer-
sities, namely Madras, Calcutta, Allahabad, Aligarh, Punjab, Nagpur, Hydera-
bad, and Travdncore. We have also sanctioned an Air Training Corps for the
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Bombay University. The primary object of the Air Training Corps is 1o
provide pre-enfry training for prospective candidates for pilots’ Commissions.
The class at each University is limited to 50 candidates and each course lasts
for three months. If the classes are filled to capacity, we shall be training
about. 1,400 college students each year. The results will, we hope, be reflected
an improved recruitment. Already recruitment shows some signs of improve-
ment. We have also organised recruiting parties of Indian Air Force officers to
go round colleges and Universities, and we hope to be able to establish some
machinery whereby regular contacts throughout the year may be maintained
between the recruiting authorities and the educational institutions of the
country. We want the flower of Indian vouth to join the Indian Air Force snd
our ambition is to have an Indian Air Force second to none. I carnestly hope
that our smbition would be fulfilled. '

My Honourable friend dwelt at. great length with the Royal Indian Navy
His feeling appeared to me to be that, although the Royal Indian Navy was the
senior service, it was regarded as the Cinderella of the Services. I hasten to
assure the House that this is not so. It is certainly not the way in which the
Army or the Air Force regards the Royal Indian Navy. The achievements nf
_this small, but growing and highly efficient navy, during this war are only ton
well known to all of us to need a mention here. ‘ ‘

My Honourable friend narrated a long list of what he considered to be the
grievances of the Royal Indian Navy: for example, he referred to the family
pension of Rs. 8 of a Chief Petty Officer who becomes a casualty. The status
of the Chief Petty Officer is not really analogous to that of the Viceroy’s
Commissioned Officer of the [rdian Army. The pension of the Chief Petty
Officer is the same as that of a Havildar, with whom he is officially graded.
the whole question of the upgrading of the status of the Chief Petty Officer
is a difficult one, raising as it does both financial and administrative issues. - [
cannot promise that the status will be raised, but I undertake that the matter
will be examined with care and sympathy.

My Honourable friend next mentioned that,.unlike the Royal Navy, seamen
of the Royal Indian Navy are not given instructional allownnces.” This ix
correct. I understand that a proposal to introduce the Royal Navy practice in
the Royal Indian Navy was made some vears agzo, but was not pursued. The
matter will be examined again. Tt is also a fact that junior ratings doing senior
ratings’ work do not receive the pay of the senmior appointment. This matter,
too, was raised once, but not pursued. It will be rg-examined.

As regards married quarters for Royal Indian Navy ratings, it was not the

. policy before the war to provide married quarters for the Royal Indian Navy
ratings. I will not aticinpt to argue.whether that policy was right or wrong.

At any rate, it is obviously not easy in war conditions to provide such accom-

modation. The question of -policy in this matter will, however, be reconsidered.

As regards long service awards, it is a fact that the Royal Indian Navy
- practice is illiberal as compared with the practice of the Royal Navy. The
Royal Indian Navy, however, follows the Indian Army practice in this matter,
and all I can say at the present stage is that we shall consider favourably auny

- proposals for increasing the number of these awards.

In the concluding portion of his speech, in so far as it concerned the depart-
ment which T have the honour to represent in this House, 'my Honourable
friend gave the House his views on the policy to be followed in regard to the
post-war size of the Defence Forces of India. He visuslised rather a srialler
Army, a larger Navy and & very much larger Air Force. These matters are very
much in the minds of the highest military authorities in India. It is a truism
to say that ideas and plans for the defence of India cannot remain static.

- They must vary according to circumstances, and I can assure the House that
those who are responsible for planning the post-war size of the Defence Furces
of India will take into full account all relevant factors. I am not sure whether
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the observation. of .my Honourable friend that the defence policy of India is
governed by the mentality of the Bengal Lancer was correct at any time. I
will not argue with him on that point. All I will say is that it is certainly not
correct at the present time, and that the sea and the air will receive an equal,
attention as the land, if not more, in plans for the future. He may rest
assured that the land outlook—and after all there must be a land outlook—will
be fully up to date and will not dominate anduly sea and air. My Honourable
friend looked forward to the day when gn officer of the Royal Indian Navy would
fill the post of the Commander-in-Chief of the Forces in India. He has.often,
though not always, proved to be a true prophet, and I am sure that the Army
would not be wanting in welcoming such a development when it takes place.

My Honourable friend, Sir Vithal Chandavarkar, referred to the disparity
between the pay of the members of the Auxiliary Force (India) and the
members of the urban units of the Indian Territorial Force. As he informed the
House, we hgve already substituted British ranks for Indian ranks in the
Bombay Urban Infantry. We have also raised the allowances of the Urban
Infantry during the period spent in camp. The request for levelling up the
pay of the members of the Urban Infantry to that drawn by the members of
the A. 1'.7(1.) was rejected some years ago, 1f I may speak frankly, the few
Urban Units in India are not even in a state of - reasonable efficiency. The
numbers in the units fall short of the sanctioned strength, there is marked lack
-of enthusiasm, and the whole question to my mind resolves itself into one of
devising means to promote greater efficiency of these units. If, as contended
by my Honourdble friend, merely raising the pay during training or embodiment
would lead to greater efficiency, I for one would support this increase. I much
regret, that, owing to other more urgent pre-occupations, we have not been
able to devote attention to this question of improving the Urban Units, but I
promise my Honourable friend that we shall take it up fairly soon. '

My H®nourable friend asked why there should be two separate forces like
the Territorial Force and the Auxiliary Force. 1 do not wish to go into past
history, because I do not donsider that to be a profitable task. I can assure
him that one of the questions which will receive consideration in connection
with «the post-war army is whether there is any necessity of maintaining two
separate forces. I myself should not be surprised if the fihal development took
the form of one Territorial Force governed by a single Act.

My Honourable friend next referred to cadet courses in European schools in.
India and asked why similar courses should not be introduced in Indian High
schools. As far as is known here, the Army does not provide any instructors or
equipment for any cadet- course in private schools in India. It is possible that
sometimes arrangements are made with locgl military authorities for schools to
get some very limited assistance, but of the details of such assistance, if any,
I have not been able to obtain information within such a short time. I will.
however, make an enquiry into the whole question. I fully share the anxiety of
the Honourable Member to adopt such steps as are possible to make educational
institutions better fitted to ineet the needs of the Defence Forces. ’

I regret, Sir, I was not in my seat when my Honourable friend, Mr. Lawson,
referred to the exploits of the drivers of military vehicles- in Calcutta in
colliding with tramcars and in classifying the public into two classes, namely,
the ‘quick’ and the ‘dead’. Both the local military authorities and ourselves
are fully aware that room exists for considerable improvement in the driving of
service vehicles; the matter is one which receives comstant attention, and the
local military authorities have recently taken certain measures which will, we
hope, lead to appreciable improvement. Continuous joint patrols of Army,
R. A. F. and U..S. Provost have been established in Calcutta. Additional
traffic signs have been erected. Speed limit orders of the Army, the. R. A. F.
and the U. S. Forces have been unified. India Army orders have issued
stressing the need for careful driving by military personnel. Orders have also
issued that cases of reckless driving by I. O. Rs. where death or ihjury to -
civilians is’ involved will be tried by civil courts. Very careful instruction in

]
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driving is given at the Motor Trunsport training centrgs, and if any Honourable
Member feels that this instruction is not very thorough, I shall be' glad to
arrange for a visit by him to some of these training centres. The Bengsl
Government wrote to us some time ago that already there was sppteciab}e -
improvement in the situation at ‘Calcutta. ¢ have every hope that matters will
improve still further. The G. O. C.-in-C., Eastern Command. is taking a
personal interest in tife matter and His Excellency the Commander-in-Chief has
directed that the question should be discussed in all its aspects at the next
meeting of the Army Commanders’ Conference. As regards the compensation
paid to the Calcutta Tramways, I myself am somewhat surprised that the
Tramways have received only the princely sum of Rs. 45 when it is alleged that
the damage is to the order of Rs., 12,000. The position is that” claims up to

"Rs. 1,000 are settled by Army Commanders. Claims above that amount in

any individual case require the ‘danction of the Government of India. :.I have
no doubt that the Calcutta Tramways are well able to look after their own
interests in this matter. I hope my Honourable friend will be satisfied that

.we are doing all that is possible in the matter of measures to ensure careful

driving of military vehicles. . '

With these words, Sir, T ranclude. ‘

Mr. Akhil Chandra Datta (Chittagong and Rajshahi Divisions: Non-Muham-
madau tural): Sir, m discussing the Knnace Bill, one sometimes feéls
inclined to travel trom China to Yeru. 1 shall, however, confine myself to two
things. torstly, a review of the administration for the year 1943, and, secondly,
the wxation proposals of the Finance Bill.

Now, Bir, as regards the review of the year 1943, the year has been an
cventtul one. 1 propose to discuss the activities and the administration of
the Goyernment during that year and the outstanding facts and features of the .
year’s administration n the shape of & balance sheet, or to be moré accurate
in the shape of a profit and loss account, showing what from the people’s point
of view they have gained and lost in the year. As regards the profits, I must
admit that so far as the defence of India is concerned, we were more prepared
in 1943 than we were in 1942. Whether we were adequately prepared or not,
that is another question, but it must be admitted thatpreparations for the
defence of India now have been hetter than before. But 1 am afraid that that

is the only item of profit that can be shown in my profit and loss account. The
rest of the profit side is blank. '

I shall now speak of the losses from the point of view of the people. Now,
Sir, the losses are really forinidable and staggering. 1 shall summanse, Sir,
as briefly as I can, some of thote matters in which the coufitry has suffered
and lost in 1943. Yirst of course, comes the loss of human life from starvation.
Pcople have died not in hundreds, not in thousands, not even by lakhs, but
by many many lakhs, due to starvation.  Although it is the acknowledged
principle of this Government of India as of all other Governments—it ‘is ‘the
primary duty of the Government to save every single life and not allow even
the poorest man in the remotest countryside to die of starvation. From that
noint of view I do not know what the Government feeling is on this question.
Then comes the loss of human lives from disease. Then comes the loss of
cattle, which means loss of ugricultural production, which meang loss of
milk, loss of butter, loss of ghee, that is, loss of food. The next item of loss
is the loss of trade, specially export trade which is being allowed to be captured
by foreigners. . Time permitting, T shall develop this point. The next item of
joms is the loss of great opportunity during the way to build up new industries
and to expand old industries. Then comes another grievance, import of
foreign troops into India and export of Indian troops out of India—a most
unnatural arrangement on the very face of it—due obviously to the distrust of
the very people who have saved the situation in many theatres of war. in differ-
ent countries. The next entry in my profit and loss account is this. Brushing
aside indigenous talent and indigenous knowledge and import of supposed
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experts, who may or may not know anything of the subject, and many of
whom have been tried and found-wanting. Of course, the greatest disqualifica-
tion here in India is to.be an Indian. Even the fairest man in India, my
y.ung man over there, who is fairer than the white occupants of the Treasury
Benches—that won’t improve Lis position.

Dr, P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban):
Colour ! ‘ '

Mr. Akhil Ohandra Datta: 'The next item is high prices of all necessaries.
of life, higher than in any belligerent country, und higher than really warranted
by the war situation! My next gntry is the loss of professional independence
of lawyers, not only of lawyers but of the judicial independence all over the
country, even the- highest judiciary feeling absolutely helpless and paralysed
under the Defence of India Rules, the executive dominating the judiciary. The
aext item is corruption in many departments, the loss of purity of administra-
tiou, and the consequent demworalisation is even more devastating than the
actual waste of money. Extravagant expenditure in many departments I shall
not dilate on. The next item is that law has been supplanted by Ordinances
and- the Legislature hag been supplanted by the Executive. The next is con-
tinuance of political deadlock. The Government has been throughout regretting
the deadlock but insisted that it is for the popular leaders to {uke the initiative
fur putting an end to the deadlock. But the Honourable the Home Member
haa recently denied the factum of political deadlock, and appeals like .a
scleolmaster to the dictionary for its ordinary meaning. Next comeg detention
of & very large number of patriots of India without trial for an indefinite
period and without sufficient personal allowance or family allowance. The
next entry is very important, the gagging of the presd by censorship, censorship
regulations being governed not c¢nly by military considerations but for political
reasons. Another valuable right has been lost, namely, the vight of freedom of
association, there being, ban on meeting, processions and so oh, ban on Inde-
pendence Day meetings and Pakistan Day meetings. Then my next item is
the Indianisation of the Executive Council which has been demonstrated to be
a mere camouflage, if not a fraud as has been characterised by Nawabzada
Mubammad Liaquat Ali Xhan. His description I cannot improve upon. He
suid that the records are the same but only the gramophone is di£rent. I
cannot conceive of a better description of the expanded Executive Council. The
most unfortunate thing of this year is thé estrangement between the Govern-
ment and the people. It was never so complete as in 1948. The next is the
surrender of civil administration to the military even in the administration of
the famine relief. Again, surrender to and abdication in favour of Americans—
I am told that even station masters and signallers in Assam are Amcricans,
not to speak of the higher officials controlling the policy of the railway adminis-
tration in Assam and Bengal. There_is another grievance. People have been
ousted from their homes and buniness places even where alternative arrange-
ments could be made without inconvenience to the military people. I may say
L am one of the victims myself. I have been practically turned out of Comilla
which is my home and place of business. All my houses, not only residential
bouses but all the houses I own have been taken away by the military with
the result that I cannot go to. Comilla at all. Even education has suffered dur-
ing this year. Schools, colleges, bourding houses, have also been requisitioned
and dislocated, when actually these things could have been very well avoided.
That is my profit and loss account. 'This also may be called o charge sheet.

Let me say a few words about the present food situation in Bengal. Tt is
sometimes asserted by some people that there hag been an improvement in the-
position. I want to say this that there has heen really no substantial improve-
ment. Rice was selling at Rs. 40, 50, and 60: it hag certainly gone down to
Rs. 20 or-25. T believe the prevailing price of rice is Rs. 20 in Bengal now,
but it must be remembered that Rs. 20 is four timeg or five times the pre-war
level of prices. And it cannot be overlooked that -people are still dyving of
starvation. That is a fact which cannot be controverted. Still they are dying.
Therefore, there is no reason for optimism, much less for complacency on the
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purt of the Government. The case of the Government of Indiu as regards the
lood position now in Bengal was expiained the other day in another place.
Now, 1 have carefully examined that csse and my contention is that there is
sbsolutely no reason for optimism. I sball give my reasons. (An Honourable
Member: ‘“Where is the Food Member? (He is not here.’’) They never care
to attend. We have always cried in the wilderness and this time also I shall
cry in the wilderness. I say that the attitude and qutlook of the Government
of India with regard to the food situation is not the proper one. My reasons
are these. First of all, as regards supply, the Aman procurement scheme has
foiled. Not even 25 per cent. or the surplus rice hag been brought out of the
cultivators’ possession. This is about the supply. It is admitted that public
confidence has not yet been restored. That psychological element:is the most
important thing. ‘After supply, comes-the question of distribution. The problem
i3 essentially one of distribution. As regards distribution it is admitted that
the = transport postion is very unsatisfactory yet. Rice is lying. in railway
staiions in huge quantities. There is no arrangement for moving the grains to
the proper quarters. There was one means of conveyance—that is by country
boats. That has been made impossible now, because the country boats have
been destroyed or taken away in pursuance of the denial policy of a panicky
Government. In fact, it has been " admitted in so many words in the other
place only last week that the situation in regard to internal transport is still
uynsatisfactory. I.say that the Government’s optimism has no foundatitn,
because as a matter of fact the real position in the country is not known at all.
There are no sufficient data. Statistics have not yet improved. Now, it has
been admitted the other day by the Government that so far as agricultural
statistics are concerned,” we are in the same position as before. No improve-
Ient has been made in spite of the recommendationg of the Food Grains Policy
Committee, who emphasised that the statistics are essential for the -formulation
.of a successful food policy. The reporting agencies have not, been at all improv-
ed. How can you provide for & situation which you do not know? A false sense
of security is the worst enemy you can think of and the false sense of security
of the Government of India and of the Government of Bengal was responsible
for the tdmine in Bengal last year. The wonder is that the Government will
not learn even after the bitter experiences of last year that to be forewarned ‘is
to be forearmed. Famine has partially gone but it has left its legacy behind.
With regard to that, rehabilitation is necessary but T was surprised to hear
from the Government Member the other day that so far as Bengal is concerned,
ihe rehabilitation scheme has not yet got the financial sanction of the Govern-
ment of India. Even sanction has not been given to that scheme. That being
the position, the question now is—what is the remedy? The food problem is
the most important problem in India now. It is not a question of political
progress; it is not a question of economic emancipation. It is & question whe-
ther the people will live or die. With regard to the food problem, there are some
fundamental truths which must always be kept in view. The first and fore-
most is that India is not self-sufficient in the matter of food. “The second thing
is that we have got it on the highest authority that not only during the time of
famine but even in ordinary times, there is under-nourishment of one-third of
the entire population. The problem of rice deficit ig not mainly a war pro-
blem. It is u problem for all times and, therefore, the only satisfactory solution
~of the food problem, which has been emphasized by the Food Committee, is
increased production in the country itéelf. The question now is how to increase
production. That is the most important question. On this -question various
recorimendations were made by the Food Graing Committee. My grievance is
that those recommendations have not been seriously considered by the Gov-
.ernment who have not seriously und honestly applied their mind to them. I shall
give one illustration. One of the most important recommendations is that
more land should be brought under cultivation. What ig the position about
this question? The Honourable Member for Education, Health and Lands
.said in another place last week that even figures are not available as to whether
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any land which was uncultivated before has been brought under cult.vation
now, as the result of the ‘Grow More ¥ood' campaigr. Nothing can be more
unfortunate than this. It proves the absolute callousness of the authorities
concerned in this most vital matter. Time will not permit me to deal with the
various other recommendations of the Food Grains Policy Committee, which
have not been carried out by the Goeyrnment, not -even the one relating to the
‘Central Food Grains Reserve Fund. As regards the food problem, 1 want to
make a special plea for Bengal. The problem is acutest in Bengal. That
province is now the supply .and operational ‘base against Japan. Just at the
present moment, the enemy is at our deoor and Bengal is the base and, there-
fore, it is not only the duty of the Govermment of Indiu but it is the duty of
the United Nations to see .that there ig no want of food in Bengal. In fact, one
of thg recommendations_of .the ¥ood Grains Committee was that the Govern-
ment of India should urge on the United Nations to see .that Bengal gets its
food. : :

Now, .Sir, I want to say a word about the export trade. My IIonourable
friend, Mr. Krishnamachari, has already déalt with the matter very exhaustively.
The facts are that so far as theexport trade is concerned, the 1. K. C. C. is
out-here to capture and monopolise the export trade of India~ I shall not go
into the matter at length except to place one or two facts before the House.
One fact that I wish to place hefore the House is that the shipping space is
allotted by authorities in London and Washington with fhe. ‘inevitable result
Ahat preferential treatment is given to people of the United Kingdom and those
of America for the simple reason that blood is thicker than water. Now, I am
told that when a ship arrives in an Indian port, one finds that the shipping
space has already been reserved for non-Indians even before the ship arrived at
an Indian port. Not only in the matter of space but even in the matter of
purchase preferential treatment is given to non-Indians. I am told that the
U. K. C. C. purchased last year tea in India at 14 annas per Ib. whereas the
Indians had to pay Rs. 1-4-0 to Rs. 2 per 1b.

*As regards the industrial development of India, we have got the resources
and the raw material. But the admitted fact is that India is industrially very
backward. In view of these two facts, it is essential that there
should be an industrial research, Now, Sir, under the auspices of the National
Institute of Science a conference was held in Delhi the other day. Tt has
teen urged by Sir J. C. Ghose, the eminent great scientist, that there should be
‘an annual grant of 25 crores of rupees for the promotion of industrial
research. What is the response from the Honourable the Finance Member?
He has given 10 lakhs for the development of glass industry. He has also
promised a grant of one crore of rupees by a post-dated cheque and an uncertain
cheque, the proceeds of which will be paid not now but in four or five years
after tae cessation of the hostilities. After making that mugnificent grant, the
Honourable the Finance Member cannot restrain himself. But he congratu-
lates himself by saying:

‘‘This step would, I am sure, be regarded -as the practical expression of Government's
1esolve to promote the development of India’s industry.” )

. Comment is unnecessary. 1 shall only say that this is adding insult to
injury. ) :

Now, Sir, I wish to say a few words about the taxation proposals. On
tobacco o duty was levied for the first time last year. The Finance Member
now proposes further increase of the tobacco duty. Pobacco dust was bsing

_sold at Rs. 1-8-0 to Rs. 2 per mgund and the taxation last year wag Rs. 5-2-8
per maund. It was more than 300 per cent. -over the price prevailing at the
time. As regards klutan the price was Rs. 10 per maund and the duty imposed
was Rs. 81, that is, 300 per cent. over the price. The present proposal of
increment is from 300 per cent to 900 per cent. I do not know if anything more
monstrous than this can be done. Biri tobacco used to be sold at -Rs. 28 or
Rs. 30 per maund and the duty imposed was Rs. 31 per maund. That is
approximately 100 per cent. ~Tt is now proposed to raise it to 150 per cent.
Sir, this duty has been levied after cogitation of 80 years. For 80 years there
was investigation and no Finance Member ventured to levy this duty. There
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were so many difficulties which were considered to be insurmountable. For
80 years they went on investigating but no duty was imposed in view of the.
local conditions in the country. But Sir Jeremy Raisman is bold and brave if.
not desperate, be has proceeded undaunted. Not only did he levy this duty. last
year, but only after a year he proposes to increase it in some cases by 600 per
cent. because the duty of one anna is proposed to be raised to 8 annas and the-
duty of 6 annas is now proposed to be raised to 9 annas. od

Now, Sir, what are our grievances with regard to this tobacco duty? My
first complaint is it is & tax on agricultural income which this Legislature has-
po right to tax. When the Bill ‘was passed last year; the Honourable the
Finance Member gave us this assurance: '

I do not regard this duty in the nature of a tax on agricultural prodaction and will"
certainly administer it in & manner which will not constitute it a tax upom agriculture,
which will be levied at a certain stage in the trade of tobacco.’”

That was the assurance given. My grievance is that that assurance has:
not been honoured. We were told that so far ag the grower is concerned, there:
will be no financial burden upon him. Some restrictions may be put on him.
but there will be no financial burden on' him.* That assurance, as I said, has.
been dishonoured in actual practice. It is dishonoured in two ways. In the-
first place, it has been dishonoured by the rules that have been framed. Tt is-
now an Act of 1944. The words in the charging section are all right; they. are-
in keeping with the words of the Constitution Act. RBut the sting is in the tail.

1 . w A rule has been framed under the Act. Rule 19 says that as soon
" .° as tobacco has been cured and isg in a fit state for sale, duty shall
be chargeable. Now, Sir, the grower is himself in many cases the curer. MYy
submission is, this is agricultural income on which tax is proposed to be levied
‘under Rule 19. T should not be told that the Act is already there and that I
have no right to challenge it in this House. T know it. What T am challenging
now is not the Act. T do not know with what object the words used .in the:
charging section of the Tobacco Act -have been substituted now by the words.
‘produced or manufactured’. These are words of entry No. 45 of the Federal
List. But what I complain of is against the rule. Rule 19 says that wherever
the product is cured and is in a fit state for sale, the duty shall become charge-
able. Now, Sir, I submit that rule 19 mukes the duty-a tax on agricultural
income, so far as the growers are concerned and thereforé this rule is ulira
wres of this Legislature. What is an agricultural income? ' Agricultural income:
has been defined in the Constitution .Act as an income which comeg within the
definition of the Income-tax Act. Now, 8ir. ‘‘agricultural incomé’’ is defined:
in section 2 of the Income-Tax Act as—

“any income derived from such land by the performance by a cultivator or recciver of
rent-in-kind of any process ordinarily employed by a cultivator or receiver of rent-in-kind
to render the produce raised or received by him fit to be taken to market or; (iii) the sale
b, a cultivator or receiver of rent-in-kind of the produce raised or reccived by him, in
respect of which no process has been performed other than a process of the nature described

in sub-clause (ii).”" .

So, Sir, according to the definition of a ‘‘curer’’ which includes & grower
coupled with the definition of ‘‘curing’” which includes ull these processes which
are mentioned in the Income-tax Act, tobacco duty so far as grower is con-
cerned becomes under rule 19 a tax on agricultural income inasmuch as he
performs all the processes which are ordinarily employed by a cultivator in
order to make his product fit to be taken to market. Therefore, Sir, obviously
rule 19 of the Excise Rules militates against the Income-tax Act, and the
Constitution Act of 1935. Therefore it is wultra vires8 and it has obviously
become a tax on agricultural income. This is a very serious question and unless
rcdress is given by the Honourable the Finance Member, we shall have to take
up this matter before the Federal Court. 8o ‘far about the rule itself. The
tax. is made more oppressive in the actual administration by the excise staff.
What they do is to misinterpret the rules. They manipulate in such a way
that what is taxable at the lowest rate is taxed at the highest rate. For in-
stance, when stalks and stems are mixed up in biri or.snuff, even that portion
is taxed at the same rate ag the higher quality of tobacco. The result is that -

-~
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the benefit of the provision for lower tax in the case of stalks and stems is utter-
ly lost to the grower and the trader. As regards chewing tobacco what happens
is this. The merchants in Bombay import tobacco from Gujarat and other
places. Tobacco is used for both purposes, for being mixed up in biri and
snuff and also used as chewing tobacco. When that is the position,’ the dealers
dealing exclusively in chewing tobacco keep their account books separate and
it can be easily found out how much is used as chewing tobacco. The excise
officials in their zeal tax that portion of tobacco also which is used for chew-
ing at thediigher rate of biri and snuff. I am told that the people in Bombay
have been paying this higher rate under protest, and in spite of representations
to the Government of India they have been given no relief. Not only this.
‘When the Bill was passed, we were assured by the Honourable the Finance
Member as follows':

“ ; i i encountered in the operation of the mystem and
it m];Ivun'\,:r:et:s ffgﬁc'ﬂm' tzlltl.in?:,ul;gg”peb;lapa in particular &reaps, to he.nlterr‘d %n certain
details of its working; but while some of the difficulties may be formidable, we do not
regard them as insuperable; and we were satisfied that, given close supervision and careful
governance, which we have arranged to provide, the system can be made an_efficient fiscal
instrument which will impose no check on production nor be burdensome to the trade.’”

Now, Sir, we had an illustration the other day of the kind of supervision
given. Because when the increased rates were announced- on the 29th
February evening, people who had already paid the duty before the 28th or
98th, obtained their clearance and stored their goods in duty paid godowns
were charged enhanced rates for their goods although these rates had not yet
come into force and duty had already been paid. These officers also went to
the length of sealing the duty-paid godowns so as to prevent the removal of
the goods by the merchants. That happened even in the case of
2 big company Iike Moolji Sicka and Company who paid ws much
a8 15 lakhs of rupees as duty last year. TEven in the case of a
respectable firm like that, having already received the duty from
them and allowed clearance, they were asked to pay enhanceéd rates which
did not yet come into force. That happened also in the case of another com-
pany, Hajee Latif Abdoolla. This is not an isolated instance; it happened
in muny parts of India; it happened in the Central Provinces, in Calcutta and
even here at Delhi under the very nose of the Finance Member. That is the
sort of administration of this tobacco duty. It is, therefore, a matter for
consideration of the Finance Member whether he should proceed with the pro-
posal for enhancement of this duty. '

There is another point about this tobacco duty. Tt is a duty on the poorest
people. T appeal to the Finance Member to consider whether there is any
single manual labourer in the country to whom smoking is not _as necessary
as his food itself. With this tax on tobacco he has to pav four or five times
the price for it that he used to pay before. This duty on tohaceo is there-
fore objectionable on“that ground also. It taxes the rich and the poor alike
without\regard to the capacity of the people to pay.

As regards the other taxes I do nqt wish to discuss them at length at this
stage; I will deal with them on a later occasion, if that stage is reached.

.8Sir. I am opposed to the proposal of tax on tea. coffee and hetelnuts. As
regards betelnuts I come from that part of the country where they are grown
in large quantities. I know how extremely difficult it will be to administer
the realisation of this duty. In my own house there are hundreds of trees;
how will you realise the duty? Some are plucked in an unripe condition and
there are people who take unripe betelnuts. T say the administration of
this duty will be“far more difficult than the administration of the duty on
tobacco. As regards the tax on teg, apart from the merits of the duty, as
regards incidepce, what is the price of & pound of tea sold now in the internal
market? 1t is 4, 5 or 6 annas. And the proposed taxation is 2 annas per

%qialxld. It is extremely exorbitant, and on these grounds I oppose the Finance
ill.

The Assembly then adjourned for Lunch till Half Past Two of the -Clock.
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The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair.

Shrimati K. Radha Bai Subbarayan (Madura and Ramnad cum Tinnevelly:
Non-Muhammadan Rural): Mr. Deputy President, Sir. Watching the proceed-
ings of this House during this Session with.an attentive ear, it is obvious that
the British polioy is characterised by a marvellous gift for creating maonsters for
their own ends and then starting wars to destroy them when they become
recalcitrant. They created.Hitler and when he defied them they busied them-
selves with a war to destroy him demdnding from their subject India a large
share of the sacrifice in {heir noble work. They created the Jap' Imperinlist
and when he joined hands with his brother Hitler they determined to fight him
and- again slave India had to offer her blood and money to save herself and
the country fromm the hands of this brute alen. But their latest creation is
within our own shores an elusive demon who glories in the name of ‘infla-
tion’. And now to fight this monster also the Indian people have to suffer.
In order to achieve victory their hardships and their miseries have to be
increased. 8o it follows, Sir, that in the British pursuit of creating and

. destroying monsters, India has to be trampled down and bled. But it is all
done on principle and for the good of India. This is the impression that one
gets if one thinks honestly and believes in calling a spade, a spade.

High finance itself is liable to be alarming and along with inflation it
becomes frightening, but the measures that have been suggested by different
authorities for fichting inflation, I think, will bewilder-even experts. The
" Honourable the Finance Member very kindly in simple language tells ue that
whatever brings money to the Government is anti-inflationary. He and his
colleague, my Honourable friend the War Transport Member, are, therefore,
agreed that they should save people from the temptation of dropping money
into the coffers of Railways especially as they have purchased two more
Railways. The House must have heard that the Governor of Madrus has a
great plan. He has increased the sales tax and in order to enable the people
to drink less of the double-taxed tea and coffee and to forget all the distress
that is caused by the taxes he has ordered that more toddy and arrack shops
should be opened. But the most novel idea struck the Honourable the
Finance Member himself. When he was driving along in his stately car, the
little flag on it telling everybody that he is going to ‘‘Exterminate Congress,’’
his greedy eye happened to fall on the humble supari of the poor woman on
the road-side. He at once decided that he would fight inflation by placing
the supari out of the reach of that poor woman by raising it to the status
of a taxable commodity. But to crown all his measures is the bankrupt’s
remedy of Prize Bonds. How desperate must indeed-be the condition of
the Government to raise revenue by taxing- the poor woman’s supari and by
exploiting the human weakness of gambling with the dazzle of lottery! Never
in the history of India—chequered though it be—has ‘any Government dreamt
‘ot such measures. . It was left to .the present Finance Member to create
startling precedents. Muhammad Bin Tughlak must be turning in his greve
with envy that he has been surpassed after so many centuries. -

The Honourable the Finance Member admits that inflation cannot be cured
without the co-operation of the people—I hope I am correct in interpreticg
“the Honourable Member’s statement. Does he honestly believe that this
Budget- will rouse the people—capitalists, landholders, workers, peasants, pro-
fessional men, every man, womsn and thild—to line up behind the Govern-
ment and save the country from all the economic epidemnics that the Govern-
ment thave let loose in the country? I was wondering whether. my Honour-
able friend, Sir Frederick James, was supporting the Government in the hope
that the Grand Trunk Express would be more efficient as it would be run
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entirely on State Railways. But he told us that he and his Group support
the present Government of India because they are also a group of individuals
who are determined to prosecute the war to the maximum of their ability.
The Honourable the Leader of the European Group exhorted the Government
to become proficient in the art of salesmanship, not that anyone can doubt
the horn gift for commercial success of a nation of shopkeepers. But the
presence .of ten little Indian boys among:them might bave caused him some
anxiety. The question, however, before this House is whether a successful
salesman can make an efficient and honest statesman evem to win the war.
May I ask the European Group whether they really believe that this Budget
will achieve the purpose for which they are supporting the Government? Will
it create that confidence in the masses about their well-being that is neces-
sary to make them line up behind the -Government to win the war? They all
know that it will do nothing of the sort. But they will put the blame on the
Congress for their failure as they do for their inability to arouse enthusiasm
for their ridiculous prize bonds. This Bill is, in the opinion of anybody whe
can think seriously without being captivated by.the glamour of the Govern-
ment Benches, the Bill of a bankrupt Government which has lost confidence
in itself and does not enjoy the confidence of the people which 1t tries to
govern.. It is a Bill which would be fitting for an enemy of the' Government
of the country to present to the country. The most sinister of Tojo’s ugeuts
could not make a hetter propagandist in the country to ruin the efforts of
the Government to win this war than this Bill does.

The resson for this Bill defeating its avowed purpose is the Ppolicy lving
behind it. It is not the economic or the financial crisis that is worrying the.
Government. It is the political situation that they are concerned about. It
is their determinaticn to refuse the Indiem nationalist demand for freedom
to fight for thoir country and to save their country*from falling into the hands
of brutal invaders. T4 is the deadlock policy which seems to be perpetunted
now with the ‘seal of the new Vicerov. It is the reflex of the diatribes
against the lenders of the people by Amery in England and his agents in
India. It is the reflex of the policy typified by the Honourable the Home
Member under the Defence of Indin Rules. The treatment of that stalwart
champion of freedom, my leader, Mrs. Sarojini Naidu, proves that the policy
of Gavernment is to prevent unity of the people, to deny freedom and to
continue repression. It is apiece with the arrest of Congress leaders in
August 1942 by which the Government deliberately precipitated the crisis.
They were afraid that the efforts of Congress-League unity would be success-
full, as a united India is a nightmare to the British. Even the other day
we could see umneasiness in the European Group when they sinelt the small
beginnings of i{ in this House. They therefore continue to.scourge the Con-
gress and kick the Muslim League and try their best to sow dissension between
the Congress and the League. They do not want any eo-operation from the
people as long as they have a few individuals who will allow the old ways of
exploitation to be continued ruthlessly and who will be their mouthpiece when
necessary to ahuse the national leaders of the country. '

Tt is exploitation, Sir, which makes them draw a heavy screen over their
administration. Close scrutiny might lead to exposure which might shock the
world and throw them out of their seats. A particularly' heavy purdah has
been piaced against Defence, which has become a much more of a touch-me-
not and see-me-not subject than it was beforgq the war. The Government has
been silent, for instance, about Indianization of the Army, and it is not clear
why the Government should continue fo have a large section of the British
in the Indian Army even when 2,000,000 Tndians have been drafted into-the
Indian Army, and there are, moreover, British and American' regiments station-
ed here for war purposes. There is no information about the progress made
in the Indianization of the officer ranks. T balieve a committee was appointed
to examine this question and instead of speeding up the work of this Committee
when war began, they put it into cold storage. My Honourable friend, here,
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tells me that the Indian Officérs are only . 10:-5 per cent. TIs this how the
QGovernment are going to develop a National Army in 1ndia?

The Governmnent are prolific in their verbal expressions of appreciation of
the skill and courage of Indians on battlefields but no positive proofs have
they yet shown of their sincerity. ~When Indians in the Army have proved
themselves capable of fighting successfully even on' unfamiliar ground and
against a highly trained and well-equipped enemy, surcly the British eannot
plead that they are obliged to keep foreign armies here on the score of effici-
ency and experience. Also, as you, 8ir, pointed out this moining, what is
the reason for sending our trcops abroad and bringing in foreign troops to
defend our shores? Apart from: the extra expenditure involved in this policy,
why should our own people be denied the precious privilege of defending their
own country and building up high military traditions in their own land, T think,
8ir, the House will agree with me that the reply of the Honourable the Finance
Member on this point was halting, vague and weak, and I think we can
surrnise more from his reply than he would like us to know. Are the Gov-
ernment afraid to have an Indian Army in this country, without counter-
balancing it with British regiments?  The British authorities have declared
that India will have freedom after the war is over. If they are really in
earnest about it, they must now develop a national army. My Honourable
friends, Dr. Ambedkar, Sir Ramaswami Mudaliar, Sir Sultan Ahmed and Bir
Cowasjee Jehangir will remember that at the Round Table Conferences the
main argument that was put forward for insisting that defence and external
aftairs should be reserved subjects, was, that India had no national army. I
should like to know if my honourable friends in the Government have assured
themselves that this same old argument of the @ncient Round Table Confer-
ences will not be trotted out when the time comes for implementing the pledges
that are now being given about independence, especially since they believe.
those pledges. '

Another subject on which the Government of India seem to be silent is
. that of social security in India. The British Government, who, we are told,
are conducting a great world war, seem to be able to give time and thought
to the details of their policy on what is known as the Beveridge Plan for
social security in England. But the Government of India have not yet indi-
eated whether they have in view any scheme for social security which will
be welcomed by the people. Past. experience makes us surmise that the
‘reasons for absence of this information is that the so-called post-war recons-
truction planning is a joint effort of the British Government and ‘their agents
here to accelerate the exploitation of this country in order to ensure 'social
security 1n England. The working classes in England are awake now and they
disturb the peace of mind of that little group of people who are behind the
Government as the 200 families in France were behind the Daladier Govern-
ment. That vigorous writer, Douglas Reed, refers to them as ‘‘anonymous”
or ““Anon”’, and T think they correspond to that small exclusive community
here called the Europedn Chamber of Commerce. In order to pursue their
common policy, which, in the words of the same writer, is, ‘‘come war, come
peace, come vietory or defeat, I shall get my money”. . .

Mr. T. Chapman-Mortimer (Pengal: European): No excess profis!

Shrimati K. Radha Bai Subbarayan: These two groups are obliged to pacify
the working classes of their country and this, of course, must be done at the
expense of their subject people, whom they can’ easily silence and crush. But
bhere are signs that the British people in general, including prominent parlia-
mentarians like Sir Richard Agland, are gravely concerned -about the state
of affairs in the world. Skipton has shown that they do at heart realise to
what extent their Government is responsible for the miseries of this world

.
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and certainly for the sufferings of the people of this country. Searching ques-
tions such as these are being asked at meetings and in the press. The follow-
ing appeared ,in the Spectator, dated the April 9th, 1948, nearly a year ago:
. “Bir, on reading your article under this head certain questions spring to one’s mind,
indeed, the leader in the News €hronicle of April 2, suggests that they may disturb more
Britishers {not to mention Americans) than you up{)en to think. Here are some:

1. Is it British to publish and to discuss in Parliament an indictment of a man in confine-
ment with no opportunity of facing his accusers of answering the charges? .

2. Is it cricket to juxge (and condemn) a man on excerpts taken from his sayings and
writings on various occasions and relating to different circumstances! Equally, is it .nghb
to condemn a man on an assertion served from the conditional clauses which govern it?"

The Honourable the Finance Member states with vehemence that Members
of this House should not criticise an officer who is not present here to defend
himself. And yet, he and his colleagues malign the trusted leaders of the
people and level charges against them while they keep them in strict confine-,
ment without trial! What is the real reason for this? They know that their
accusations are absolutely false and are used in an attempt to delude the
world, but a Government, which understand the mysteries of the philosophy
of the ostrich, ‘'do not realise that they delude nobody but themselves. The
effect of such a policy is the ,reverse of their purpose, as is shown by this
etter and by the recent elections in England:

“3. Can Indian leaders fairly be expected to put up any g)fomiaing proposal if they are
not only prevented from intercourse with those who are confined on account of their wide
influence, but are also refused an interwiew by the Viceroy?”

It would be interesting not only to this country but also to their own
country if the Members .of Government reply to these questions:

‘4. Can Britishers feel comfortable about a situation in which our firmest friends are
the autocratic Princes, and our opponents—rightly or wrongly—are those who are struggling
for. the full freedom now which we have taught them to love these last hundred years?

5. Is sabotage in India, carried out by Indians as they believed for freedom’s sake,
different in kind or intention from sabutage in European countries overrun by Germung?

6. Is not-the Christian Church in India right and reasonable in urging that, with a
view to future good relations between Britain and India, Christian statemenship consists
in seeking a way of negotiation rather than in sitting down bsfore a political deadlock and
just getting on with the war?"” .

This letter is signed by G. E. Hickman Johnson, ‘‘White. Shack’’, 12
Oakley Road, Worlingham, Surrey; it is not an anomymous letter.

I shall just réfer to the last question. Christianity’ has become such a
convenient creed for the British Government that if Jesus Christ should come
back to earth today he would not believe that he gave it to them. The best
exponent of it is the champion of Christianity, Lord Halifax, who was formerly
busy with the Munich Pact, and is now occupied in refloating the sunken ship
of British Imperial Federation.

The Honourable the Finance Member in his isolation from the people is
-quite content even if he cannot get the support of the people, as long as he can
grab their money and men to fight his country’s war. If mere men, money and
arms are sufficient, the mighty British Empire shiould have won the war long
ago. But what has the world seen during the last five years?

.Mr. T. Chapman-Mortimer: We have won it now.

An Honourable Member: Never mind.

Shrimati K. Radha Bai Subbarayan: I know it is painful to you .
{Interruption.) FEven if it is not painful to you, it is painful to me, because I
expected bigger things from the British in this war.

Mr. P. J. Griffiths (Assam: European): Thank you.

Shrimati K. Radha Bai Subbarayan: Instead of getting enraged when
reminded of Dunkirk, Malaya and Burma, they should benefit by the lessons
from those failures. There would be no need to revive their memory about
them if they should show any sign that they have taken these lessons to heart.
But their rage is an effort to suppress their consciousness that they are pursuing
a wrong policy in India. They do so because of their implicit faith in their
luck and their capacity to blunder through it all to victory. It matters not to
them if in this long process of blundering through towards victory, millions of
young men are slaughtered on the battlefield or become wrecks in the prisoner
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of war camps, if whole territuries are ravaged by their enemies, and men, women

and children die in millions through starvation and disease in ‘their subject

sountries. This callousness is exhibited in speeches and the press by the

British in India. When in the anguish of our hearts at the misery and suffering
in our country we warn them sternly to change their policy, they accuse us of
being inspired by racial and party rancour because some of our people sre
imprisoued. They magnanimously admit that ‘‘existence under present
dejrivations for these people is not pleasant’’. Persecution and imprisonment
of subject people in the opinion of our rulers amount only to unpleasant
deprivations! Is it generosity or racial contempt for these subject peoples that.
makes the Britisk® gibe at their victims? Where are Mahadeo, BSatyamurti,
Johri, Mata Kasturba, and hundreds of others whom they incarcerated? Do
they exist? ' Is it sympathy or vindictiveness, that makes the British refer so
Lightly to them?

« The British in India in their luxurious mansions in an exclusive world of
pleasure, exclaim surprise that India is lucky that five years of history’'s worst
war has left her comparatively scatheless. Sir, the whole world has been
"deeply moved by the famine and its terrible consequences in India. But
evidently the British in this country who speak or write in this manner are not
perturbed by them since their vision hardly ever descends on the lowly and the
depressed. Are not the sufferings of millions of people and desolation of their
homes, tar worse when caused by the inefficiency and callousness of their own
Government than when the destruction is due to bombing by enemy during @&
war? The fact is that they are conscious- that their Government in India
have declared war on the people of India by imprisoning their trusted leaders.

Another charge against us is that we do not sympathise with the Britons inm
sru OU midst in their anxiety about their loved ones who are either
'~ maimed or lost on the battlefield or through bombings. The human
heart is the same all the world over. Neither race, creed nor coiour can affect
it. We in India do deeply sympathise with the people not only of Englaud.
but also of the enemy countries, for all their sufferings, for the desolation of
their homes, for the gaps in their homes which perhaps will never be filled and
for the homes that they may never recover. It is only when the heart is
hardened by Imperialism and racial arrogance that it fails to beat with
sympathy for the sufferings of the people outside their own race in a subject
country. This section of the British'forget that Indian homes and hearts are
also saddened with heavy anxiety and sorrow for their loved ones away at the
battlefront, although reference has been constantly made to the great part that
Indian troops have played in North Africa and Italy. Perhaps they forget that
these troops are not mere instruments for fighting battles to maintain Britain'e.
supremacy in the world, but are human beings who are loved and cherished by
their parents and their kith and kin. Perhaps the Indian Government too do
not realise this and imagine that the Casualties Section of the Defence Depart-
ment to which my Honourable friend, 8ir Yamin Khan, referred this morning, is:
8 ‘non-essential’ one and keep it on the distant heights of Simla.

It has become a habit with the British to give us the pompous warning that
the Congress alienates the progressive-minded Britons and thrusts them imto
the arms of reactionaries which may have big political consequences and lose us
the precious Indo-British amity. Who are these progressive-minded Britons
who do not appreciate the demand of the Indian people for freedom which the
PBritish themselves proclaim they - are fichting for? This weapon has been
waved too often and does not frighten even the most ignorant. The tragedies of
Malaya and Burma stare us in the face. Into ehose arms have these people
fallen and who thrust them there? A Britisher, a responsible writer and
thinker, Mr. Tan Morrison, the representative of the Times in Malaya writes.
the following:

“The British, so it was universally held amongst Asiatics. h.ad. ratted out of Penang.
had thought of saving no skins but their own, and left the Asiatics to their fate at the:
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bands of the Japanepe as if they didn’t give a damn what happened to them, had nod
even told the Asistics that they were leaving but had suddenly legged it ms hard as the
could. I do know that three senior members of the Malayan Civil Service felt the dis-
grace o deeplé that, after Penang had actually been occupied by the Japansse, they
petitioned the Governpr to be allowed to proceed to Penang as an act of restitution to the
native populace.’

In April, 1942—I am very sorry to have to refer to these things—the people
of my province witnessed how the inetinct of self-preservation helps the British
to vanish from a subject territory without even the enemy appearing on the
gcene or firing s single shot. The whole Government disappeared out of the
city into the interior on the mere rumour that enemy ships were off the coast.
The Honourable the Finance Member states in his “Budget speech that my
country is prone to rumour and panic! Mr. Morrison in the same bsok observes:

‘‘Penang was & major scandal. But the outcry which it provoked was not withonut some
useful results. It brought home to the British officials and residents their sense of res

nsibility to thoss native peoples whom they purported to govern and with whom: they
ﬁ:ed and worked.” '

Perhaps this able writer is not acquainted with the British officials and
residents in India. I am reading from a book called ‘Malayan Postscript’ by
Ian Morrison. I thought the Members of the @overnment 6f India would have
read it. -

An Honourable Member: They have proscribed if. They are most ignorant.

Mr. Abdul Qaiyum (North-West Frontier Province: General): They refuse
to learn. '

Shrimat{ K. Radha Bai Subbarayan: The American War Correspondent,
Alfred Wagg, in his book ‘‘A Million Died’’, while-discussing the causes of the
fall of Burma states that the opinion of impartial observers was that to the
ordinary Burmese, Government meant taxation for which they got very little in
return and that the Government of Burma faded to earn the respect and
gratitude of the people by conferring material benefits on them. What is the
Government of India doing today? Far from conferring material benefits, they
are making existence itself increasingly difficult to the people in general. In
Briton, in spite of all the privations of war, the Government provide weak
children, expecting and nursing mothers who are very poor, milk, eggs, cod
liver oil and orange juice free. Here in India, the Government with ten
Indians in it, not only fails to supply such people in India with even minimum
sustenance, but is very happy along with its supporters to tax even the very
little that was within their reach. The Honourable Members of the European
Group sare 8o greatly moved by the sufferings of Bengal that they ask for generous
belp for Bengal from the Central Revenues to which they themselves would
rather not contribute their rightful share of their coal profits. What remark-
eble sympthy! _ .

Msalaya and Burma were comparatively normal when they suddenly
ocollapsed ; but India is in a terribly sad state now. I dread to contemplate the
consequences of the British policy in India, which takes no heed of warnings"
of the conditions in this country. Cheap gibes such as those of British non.-
officials and the Members of the Government and their supporters against the
Congress, the Nationalists or the League can blind no one but themeelves to the
gravity of the situation. If the dreaded worst happens, because of the isolation,
ignorance and inefficiency of this Government, it is not the Congress which will
go into the wilderness for refuge from the enmemy. Congress is not afraid of
suffering, and will fight for freedom, and attempt to save the country, and even
die in the attempt. With our sacrifice we will save our country., This is our
land and we have no place for retreat. We shall fight the invader to our lask
drop of blood. - '

Bir, the cut motion on Monday last was to express no-confidence in the
Government and not in the Congress. I waited patiently through all the diatribes
that were hurled against the Congress by the spokesman of the Government,
to hear some little argument to justify their continuation in office but the only
defence that was put forward was from the FEuropean Benches and what &
weak one it was! Nobe could even trr to convince thnt the expansion of the
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Executive Council was right and had benefitted the country. Abuse of the
Congress does not-prove that the Government is in the right and that its policy
has been in the-interests of the country. The Congress Party is responsible not
to the Government but to the people of the country. If the Govermment really
believe that we are unworthy to voice the feelings of the people, then they have
only to adopt the suraight and honest course, namely, to ask the people to give
“their verdict on the issues that are before the country. They dare not do it.
_They killed our Deputy Leader, Mr. Satyamurti. What was the result in the
bye-election in spite of the restrictions that they put on the Congress candidate
-and his supgorters and all the facilities that they provided to his opponent?

A million-speeches from Congressmen, whether they be inside the House or
vutside, even those insinuated and quoted out of context by the Government
-against leaders like Mahatma Gandhi and Mr. Jawaharlal Nehru, would not
‘touse popular resentment and bitterness against the British people as the
policy of the Government itself and the stafements of their ‘spokesmen do.
The outbursts from the Government Benches remind one of the reports of
speeches of Hitler and Goebbels against the Jews. But. even Hitler spares the
Jews the intense pain of seeing some of their own clan being the gramophones of
their persecutors. My Homourable friend, Sir Frederick James, I am sorry he
is not here, remarked in this House that some words of encouragement should
go out to the Indian defence services from all parties of this House. Does ho
and his Group honestly believe that the.speeches of the Honourable Members.
on the Government Benches last week would cheer up. sny Indian, especially
Indians who offer to sacrifice their lives for the freedom of their country and
the world? Do they honestly believe that such speeches will hearten the
parents of these youths or will encourage other parents to send their youths to
join the army? v

The expansion of the Executive Council with ten Indians calculated to throw
a popular element in the Government has really created more leaks in an already
leaky boat and they cannot successfully plug them with abuse of nationalists.
They splash their oars wildly and the big noise that they hear they mistake for
progress and imagine they are pushing the boat ahead, but they do not know
the simple art of rowing. Their boat remains stagnant and leaks frightfully.
It is bound to sink from its own rottenness. Is the fate of this great country
with 450 millions to depend on such a Council when a brutal and powerful
enemy has actually entered her door and a starving population is inside ?
Watching the tragedy of Burma, Alfred Wagg remarks:

“The real meaning of war and the real issues at stake were never put to the Burmese
by their own leaders. When, therefore, the Japanese came along with their calculated

promises of Independence, they had found fruitful ground on which to work. British
propaganda was poor, hesistant and negative.’’

Have my Honourable friend, Sir Frederick James, and his Group, who are
impatient to win the war, given any thought to lessons from the fall of Burma?
They may point out that they have not only their Honourable colleague from
Agsam but also some Indians to present their case to the Indian people. But
they forget that unfortunately their erstwhile friends the Japanese hav followed
their example and they also have Indians to speak for them. Considering the
whole position now in the country, there is no doubt that it is only a national
government on whom the people can rely for spend.ing every pie of .the revenues
of this country in the interests of India and India alone, that will rouse the
people to line up behind the Government and save their country. Past
grievances, real or imaginary, entertained by political parties mmdg this House
and outside, or by the Government must all be Yorgotten by all sides, because
the task that lies ahead of us is & stupendous one and it wants the united effort
of all the people who are living in ‘this country. ‘ R .

1 am convinced that I shall be failing in my duty to myself a8 a citizen
of this land, to my constituency and to my country if I support this Bill and

 thereby increase the distress and denger to the people and relegate to o distant
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date the freedom, peace and happiness of my country. I assure my Honourable
friend, Mr. Jamnadas Mehta, who I am sorry is not here, that it is because I am
convinced that no Government which has not the people behind them cpn save
our country from the fate that we all dread, that I cannot support the Bill. I
hope he will see and understand this point of view. It is because we want to
prevent our country from being ravaged by any enemy and because we want to
end the war successfully and as speedily as possible and avoid unnecessary
bloodshed that-I request them to remember the message of Pandit Jawaharlal
Nehru. He said: . ) .

“That the way to fight a war is not the lackadaisical way of the Viceroy's Hobse and
the Government of India. If there is a National Government, everybody will have to work
or get out. It is not an evening dress war. [t is work, work, work. Those who sit to
dinner in evening dress at 8-15 are not going to win this war.”

Later on, he said:

“If today a National Government of India seid, ‘We are going to arm the Indian people.
We may not have the best of modern arms, aeroplanes, tanks; but we are going to arm
them with such guns as we can make’, think how the world sitnation will change; what
reaction it will have on Germany and Japan and also in the Allied countries.”’

This is from the statement that he made to the Press Conference soon after
the failure of what is known as the Cripps Mission. I trust all the Honourable
Members will remember what he has said and do the right thing with regard
to this Bill. ' :

-8ir, I appose the Bill.

The Honourable Dr. N. B. Khare (Member for Indians Overseas): Mr. Deputy
President, Shakespeare has said: ‘‘All the world is a stage and each one of us
must play the part assigned to him by the All World Director.”” Tt was not long
ago when 1 was a member of the Opposition Benches and used to criticise the
budget in the self-same terms as they are doing today. Perhaps I was doing &
bit better than they are doing. I used to call this Indian Finance Bill the Indign*
Fleecing Bill. T used to call this -occasion as the occasion for Shradh for the
departed glory of Mother India. T then belonged to the party, if I may say so,
of irresponsible Oppositionists.- By the word ‘irresponsible’ I do not want to
convey any bad meaning. According to me, the word ‘irresponsible’ is a very
respectable word. My idea of the word ‘irresponsible’ is this. When a person
belongs to a party or parties which, under the constitution, can never hope  to
take upon himself or themselves the responsibility of administration, then he
naturally becomes irresponsible because he can never hope to gain the
responsibility. So, if they-have got their grievance and if they make criticisms

" which show their grievances, I can understand them. I am not irritated at all,
I can even go so far as to say that I can appreciate them. 8o, from that Party
of ‘‘irresponsible opposition’’—the word ‘irresponsible’ meaning what I defined
just now—I have migrated to the. Party or to the Bench of . . . . :

Mr. Sami Vencatachelam Ohetty (Madras: Indian Commerce): Another set of
irresponsible Members.

The Honourable Dr. N. B. Khare: I have migrated to the Bench, if I may
gay 8o, of irremovable executive, and I must play my part. Surely, if vou
attach any bad meaning to the word ‘irresponsible’, T will join issue with iou,
but if you give it the respected and the dignified meaning which I gave, then [
will agree with you. We are not responsible in this sense that we are responsible
to the Legislature. T frankly admit that we have been apmointed by His
Majesty the King and we have come here with open eyes knowing full well all
the limitations under which we function. If we have done so, I do not see why
my Honourable friends opposite should make a grievance of our action and blame
us and curse us with all the invectives at their command. ,

We are functioning- here under the Aet of 1919. and if we are doing so on
the promptings of our inner voice, I do not know why there should be any cause
for our friends opposite to.cavil at us or curse us. If I mistake not, the
programme of my Honourable friends opposite is the progranme as dictated by
their bosses which asked them ‘‘to do or die’”. That phrase is now well known,
every one knows it and remembers it. Sir, what do I find todav? My Honour-
“able friends opposite are dying on those comfortable cushions. This is joking.
Jokes apart, if their inner voice prompted them to come back here after 1989 and
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&coupy these Benches in utter disregard of the mandate given to them by their
bosses, they are entitled to do so as the promptings of their inner voice. If our
inner voice prompts us under,the conditions in which we find our country to
come here and do our bit according to our own lights, how are we guilty?
Mr, Sami Vencatachelam Ohetty: Cheerio! Go onl

The Honourable Dr. N. B. Khare: The fact of the matter is that criticisms

levelled at us are due in a sense to the feeling of frustration which has run riot
in the whole country. I admit that. But if a searching analysis is made of
the causes that led to it and the policy so far followed, I mean the political policy
of my friends opposite coming from their bosges, one can easily say with relevancy
that the sense of frustration from which they suffer is more or less due to causes
which wawe the result of their own actions. .

8ir, on 8rd September, 1939, the day on which war was declared, I happened
to address a public meeting in Nagpur. I am an old Congressman myself, ~of
course, of the protestant variety and I know all the resolutions against the war
passed by the Congress. *1 was a party to them and yet on that day, 8rd
Beptember, 1939, I publicly declared that in spite of all our differences with
Great Britain—and they are many, and we cannot forget them—we must try our
best to do our utmost to take part in this war’and do all we can to bring it tosa
victorious conclusion. I had said at that time that this war will be the gravest
of all wars, that new techniques will be employed and India’s frontiers, both on
the north-west and north-east will be in danger. This was said on 8rd Septem-
ber, 1989. I openlysaid at that public meeting that in spite of all my previous
reactions, it would be in the interest of India and it would be to the advantage of
India to wholeheartedly support in the war efforts in spite of all our differences
with Britain. We may square them out afterwards. I said so after giving my
most anxious consideration to the situation as it then existed and I do not regret
having said so. This has been my attitude, right or wrong, and it was prompted
by my inner voice all along.

In spite of all that, in November 1939, the Ministries which were functioning
in the Provinces were made to resign. As soon as the war was declared it was
openly said by so many Congress bosses that although they passed resolutions
of an anti-war character, and they were still there on paper, yet they said that
in this war, ‘‘of what avail will freedom be to India, if France and England go
down and if Westminster and Paris are bombed their heart will begin to bleed”".
They also said that from an international point of view, they must support this
war. Sir, if there is anything like intellectual honesty, then those pronounce-
ments should have been followed to the very letter. I do not want to go into
all the details that transpired afterwards. They are publit knowledge. I only
say that that policy should have been followed in pursuance of intellectual
honesty. But the Ministers were made to resign and then all sorts of things
bappened and ultimately the whole thing led to August 1942 affair. I was sur-

- prised to find the other day a speaker from the Benches opposite—I think that
Honourable Member is not there now—laying the whole blame at the door of
Mr. Amery for giving out this sabotage programme as the Congress programme.

Nawabzada Muhammad Liaquat Ali Khan (Rohilkund and Kumaon Divi-

sions: Muhammadan Rural): He was probably meaning junior Mr. Amery.

Mr. Abdul Qaiyum: Probablv a swadeshi' one.

The Honourable Dr. N. B. Khare: He said the Secretary of State, as far as
¥ remember. I do not know whether that was so or that was not so. But my
Honourable friend made an admission that in pursuance of the declaration made
by Mr. Amery, or alleged to have been made by Mr. Amery some Congressmen
followed that programme. Now, Sir, is it not funny, is it not a strange thing
that those who call themselves politicians are making that admission and swear-
g that those politicians took the cue or that they followed the programme
dictated by their opponents or adversaries and yet call themselves wise? I say
such an argument beats me absolutely. I am absolutely certain that if such
be the politicians that want to rule the couctry, then woe unto the country. It
I may say so, it will be the greatest misfortune to the country. Therefore the

-
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tesult’ was that this bungling took place, these Himalayan blunders were

committed, perhaps blunders tg)ler or higher than Himalayas, people going into

jail and coming out of jail. After all in spite of the direction they got not to

attend this legislature, they have come here. I congratulate them for the:
strength of mind they have shown in disregarding the direction. I do not cavil

at them. I am simply describing to the House the process through which they

all went. I congratulate them on the fact that once in their lives, they have

allowed their inner voice to prevail and not stifled it to the dictates of others,

however high they may be.

Pandit Shambhudayal Misra (Central Provinces Hindi Divisions: Non-
Muhammadan): But we did not cross the floor like you.

The Honourable Dr. N. B. Khare: Don't be peevish. When you were speak-
.ing we kept quiet. .

Therefore, Sir, this frustration has engeudered in the minds of my Honour-
able friends opposite, this policy of cynicism. They want to bite at everything.
I do not cavil at them: I am sorry for them. The result was that they were
indulging in the play of the season. The budget and the Finance Bill usually
{all in the season of spring or the Holi festival; and, as all Indians know, it is
an occasion for playing holi and gali (abuse). They indulge in abusing us t9
their hearts’ content; we enjoy that abuse. They throw at us their ‘‘sainted?’
bouquets; I would give them in return scented bouquets. Their attitude can be
described in the words of a Mahratta maxim: Ashaktam durjam gandyam kurra.
The translation is, ‘‘A weak, wicked, defeatist and insolent policy’’. Now about
the bouquets they have given us; they say we are traitors. I should like to
sk them one question, with your permission. If they come here and sit in this
House 4n utter disregard of the commands given to them and yet call them-
gelves patriots of the first water, can we be called traitors if in the difficult
circumstances which prevail in this country and the most unfortunate things
bappening here, we come here, with similar promptings of the inner voice, and
try to do our duty to the best of our lights? Then they.call us corrupt. I do
not know if they refer to us individually or not, but I know that in every country
in the world and in every Government some kind of corruption always preyails.
And Government should try and are trying to combat it, check it and eradicate
it. But may I ask them if a certain person defalcated a huge sum of money
from the funds of the All-India Spinners: Association, there were lots of wailing
and grousing and grumbling in the Papers from the highest quarters but the
msn’s hame was never disclosed and he was never handed over to the police. It
s a fact and I can challenge any one to disprove it.

Then, Sir, when I was functioninig as Premier of the Congress province of
the C. P., I was thrown out because I could not tolerate corription. When we
are charged with corruption by such people it passes my comprehension how
they can do it. _ ) '

Then, Sir, it is said we are inefficient. For efficiency there is no yardstick;
it depends on what we can ard should do within our limitations. All I can say
is that we are trying to do our best to do what we can. There is one special
thing here. An Honourable friend opposite made a differentiation between the
European Membeérs of the expanded Council and the Indian Members. 1 was
surprised to find him do so; but on second thought I thought he was keeping up
the tradition of his bosses. As a member of the Congress I know that when the
meetings of the Working Committee were held the Congress bosses used to wel-
come and treat with favour all the European journalists and the Indians were
'kept aside. - Then my friend, Mr. Rajagopalachari, the ex-Premier of Madras
used to anneunce . . '

Mr. Sami Vencatachelam Ohetty: 8ir, on a point of order, may I know how
all these charges and incoherences are relevant? It is certainly not the Finance
Bill of the. Indian Congress which is before the House. :

Mr. Deputy President (Mr. Akhil Chandra Datta): Apart from strict rele-
vancy, unfortunately this thing has been going on.

The Honourable Dr. N. B, Khare: A Daniel come to judgment!
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Bir, Mr. Rajagopalachari used to say publidy that the European members.
of the I.C.8. were their crotons to be tended, nurtured and well looked after and -
* kept in the shade and the Indian members were shrubs who can go anywhere..
80, my Honourable friend is following the tradition laid down by his bosses; 1
-am glad he is doing it. .
Then, Sir, the Congress people never hate anybody; they love everybody,
. they love me and every one else. Theirs is an all-pervading love. But their
love is of two kinds; one is the rose-petal variety, the other is the flint variety.
They shower the rose-petal variety on my European Colleagues here and the
flint variety on poor Indian devils like me..
An Honourable Member: You have got a rose in your button-hote.
The Honourable Dr. N. B. Khare: That is not given by you; it is my ownu.
Sir, in spite of all that they say it is a fact that they have always got a nega-
tive policy, and while the country is burning they are spinning.. ‘We have got a
positive policy and we want to do whatever constructive work we can. We may
fail or succeed; judge us by our action. - You must remember that on account
of the .war efforts which have since deveioped and the action of the Government
of India, this country which was a debtor country has now become or is becom-
ing fast a creditor country. No one can deny that, not even they. Besides that,
on account of the war and the policy followed by this inefficient Government, the
country has made great progress in industrial development. There is a Paper
in Calcutta called the Lokamanya which is a premier daily and weekly with
nationalistic views. It has sent me a letter from which 1 will read four or five
-lines. I do not give a certificate to myself but this is what they say:- .
“We have noticed the tremendous industrial progress of India since the oufbreak of

the present war and as such we have thought it proper to bring out a special issue in the
first week of April next entitled ‘War and [ L

ndustries’.

It is not on the 1st April but in the first week of April!

Besides that, the country has been militarised. You are, of course, entitled
to say that it is not a voluntary but a mercenary army. That is a matter of
opinion. But the fact remains that this country whieh did not know anything
about war. which was on account of political and other circumstances deprived
of all knowledge about war, has been perforce militarised with more than twe
million people knewing how to bear arms and trained in all sorts of modernr
warfare. No one can deny its significance. After all the c1y for Swaraj is use-
less unless you know how to defend your own country. Then, Sir, this war has
necessitated the giving of technical training to about two lakhs of Indian youth,
which will be of use in the post-war period. That knowledge will not be lost. 1
will not go very much into details; brevity is the soul of wit. Besides that,
there has been an expansion of markets and we are trying our best to go fromr
poverty to prosperity. We may succeed or fail; judge us by that.

Sir, my friends have been described as high-minded and men of great capa-
city. I have no doubt at all about their capacity, but they should not be satis-
fied by merely being described as high-minded. They must show that they are
high-minded. ~When their Raj comes it will be called Ram-Raj. I may remind
them of the behaviour of Rama with his brother Bharata, The story goes that
when Rama had to go into the wilderness for 14 years to fulfil a high purpose,
naturally his younger brother Bharata had to administer the country during his
absence. He did so, much against his own will; with great reluctance he had
to do it. After fourteen years of exile when Rama came back and became the
King of Ayudhya he did not hate his brother who ruled the country in his
absence; he loved him. We are Tndians—you are elder brothers and we are your
vounger brothers—and we are administering the country in your absénce. Why
do you hate us? You should behave like Rama if you want Ram Raj. Don’t
curse us. In spite of all that we are told that cheap gibes do not cut much ice.
May I also say in retort the same thing that their-cheap gibes do not cut much
ice, nor can the silvery siren voice be a substitute for logic.

Then, Sir, they say that they are not afraid of suffering. I honour them for
that. After all, nothing can be gained in this world without sufféering; I grand
that. But, Sir, why so many applications for release, parole, for preferment,
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for A class, B class, this and that. And then they sre going to oppose this
Finance Bill. Why? If these applications are to be dealt with properly by the
Government, there must be a Government to function witl; t!:e necessary
finances. Therefore, I say what is the good of throwing out this Finance Bill.

There are some people who likened us to chaprasis. I am not surprised
because some Honourable Members from that side always ask questions about
chaprasis and chowkidars. They are always obsessed with the ideas of chap-
rasis, and therefore I am not surprised. I can tell them this once and for all;
that you own a house and you have got a chaprasi also as your gervant. If the-
house is in danger of being attacked and if you deser}; it and go away sulking
and spinning and do not defend it and if the chaprasi defends it in your absence,.
who is more honourable >—chaprasi or yourself?

An Honourable Member: All honour to yeu.

The Honourable Dr. N. B. Khare: Then, Sir, there are some people who-.
want a division of the country into separate independent States and also they
want s paramount power functioning at the Centre to protect them both.
against one another and against any outside aggression. If it is their desire, or
demand, or ideal, then why should this Finance Bill be thrown out? It is
exactly what they want. :

Nawabzada Muhammad Liaquat Ali Khan: Who are those people?

The Honourable Dr. N: B. Khare: You ean imagine yourself; anybody msy
wear the cap if it fits him. ) - '

Nawabzada Muhammad Liasquat Ali Khan: I cannot imagine that there
are any idiots like that.

Mr, Jamnadas M. Mehta: Read the report of the. News Chronicle inter-
view of your leader. - '

Nawabzada Muhammad Liaguat Ali Khan: Try and have some intelligence.

The Honourable Dr. N. B. Khare: In his speech yesterday my Honous-
able friend from the Muslim League Party said something about Haj. I amr
concerned with that and I can assure him that I shall do all I can to facilitate *
arrangements for Haj. ' '

An Honourable Member: But there is no time left.

The Honourable Dr. N. B, Khare: The next Haj 18 to be observed on or
sbout the 26th of November and it is too early to say now what conditions
would be like during the next season, but I want to assure the' Honourable:
Member that the Government will spare no pains to facilitate the next Haj
pilgrimage.” I have also appointed a Pilgrimage Officer—of course the job is-
temporary, but I soon_hope to make it permanent—and I have noted all the
grievances that have been expressed yesterday. I will do my best.

Mr. Abdul Qaiyum: Will you go and perform Haj yourself?

The Honourable Dr. N. B. Khare: Sir, I have nothing more to say except a
few words about South Africa. We are trying to do our-best within the limita-
tions. In this connection I will quote a well-seasoned politician, who is no less
a person that Mr. Chamberlain himself—the late Prime Minister of England.
In one of his speeches he said:

“There is no subject which is calculated to arouse ill-feeling in any country more than
the statement about ill-treatment of the people of their own race in another country. That
is a subject which provides the most inflammable of all materiale—materials most likely
to cause a general conflagration.”

Sir, I agree with Mr. Chamberlain in this mtter and T hope that responsible-
world politicians will ponder over these wise words and take the necessary
lesson. '

 Mr. T. Chapman-Mortimer: Mr. Deputy President, after listening to the
brilliant speech from the Government Benches, I find it a little difficult to come-
back to the more mundane subjectes with which this Finance Bill deals. Unfor-
tunately, it must be done and there are a number of aspects emerging from this
Bill with which I should like to deal. Before the Honourable the Finance
Member introduced in this House the Finance Bill in which he has embodied'
his ‘Budget proposals for 1944-45, there had been a general expectation through.
out tha country that a very heavy additional burden of taxation would be:
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imposed. Well, Sir, these expectations havo proved correct. = A heavy additional
burden, of no less than 234 crores is imposed under this Finance Bill and some
classes of taxpayers will be afftcted—some more and some less. Some of these
will be people who hitherto have not suffered from taxation. Others will be those
-who are already enduring a heavy burden. But speaking generally, I think it is
fair to say that the Honourable the Finance Member sprang a surprise on the
country, and in particular on the market; and the burden he has sought to lay
aupon us is one which has been imposed on the shoulders of those best able to
‘bear it. Those who have seen and read the reports of the various financial
journals and the financial columns of the daily press, will I feel sure agree with
the view of Indian Finance, that ‘‘despite the additional tax burden, there has
‘been a general feeling of relief’’. That, Sir, I am sure is the view of a very
large number of people in this country. They had been expecting a very much
‘heavier burden than has been imposed and there is undoubtedly a general feel-
ing of relief that the burden has not been worse. Nevertheless, this Budget and
this Finance Bill are being heavily criticised and attacked from two main points
of view. First of all it is alleged that the new proposals will bear heavily on
the poor..' Secondly, it has been alleged from certain quarters that a crushing
durden has been imposed upon industry.

Now, Sir, I shall deal very briefly with the first of these criticisms. It relates,
-of course, to the indirect taxation imposed in this Bill, in clause 4. I cannot
agree with those who think that a heavy burden has been i:nposed by the pro-
visions of clause 4. The argument that those who have to pay a tax on betel-
nut and spirits, and tobacco, cigarettes and cigars are suffering an undue hurden _
is one that cannot be sustained for one moment. Now, Sir, I should like at this
‘point to refer very briefly to a matter on which I shall have more to say later
on. There is no doubt whatever that the poor in this country today are suffering
‘terribly and I am,-therefore, sotry to hear my Honourable friend, Mrs, Subba-
rayan say that we on these Benches have no regard for the hardships of the poor,
+nd that we are quite prepared to see new burdens imposed on their shoulders
8o long as we ourselves get off. That is, I suggest, a very unfair charge. It is
not true. Throughout this war we have consistently supported Government in,
the imposition of heavy taxes which have hit, and are still hitting, our com-
munity very hard. Nevertheless, as I have said, the question of the position
of the poor 18 une that we have to consider and one that I shall deal with later,
wsvhen I talk about inflation.

The poorer classes on the whole do not smoke tobacco, cigars, cigareftes.
-and so on. 8till less do they drink. Very few take spirits that are subject to
this new taxation. Very few of the poor,—that I have ever seen in my part
of the world at all events,—are going to suffer from the increase from 1/5 to
1/2 in the duty on spirits, tobacco and so on. Moreover, among these.few who
Jdo, are a cerlain class namely, the clerical class and the lower middle class
who have been benefited by the provision in this Budget that instead of levying
income-tax at the rate of Rs. 1,500 it will not be levied until a man’s incoms
resches Rs. 2,000. Now, 8ir, I should like to deal very briefly with a few
points of detail in clause 4. Clause 4 2(a) seeks to impose an additional duty
‘on item 22(5) of the Tariff Schedule. This item deals with drugs and medicines.
T am perfectly sure,—at least T hope I am sure,—that it was not the intention
of the Government to impose a further duty and burden on druge and medicines.
Tt, of course, does not affect all drugs and medicines. Tt affects only a certain
very expensive class of drugs and medicines into which spirits enter. Now,
Bir, T do not know whether anything can be done at a later stage to remedy
this provision in the Bill. If the Bill is. thrown out, as I know rome Honour- -
able Members propose to do, then it is going to be difficult for Government to
make this modification which I believe should be made. Not very long ago,
the Drug Control Order was introduced, and it is largely because of the opera-
tion of that order that I am asking Government to consider now the omission
of sub-items b (i) and (ii) from item 22(5).
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When the Drug Control Order was brought in it was followed by the publi-
oation of the agreement between the trade and Government with regard to
prices. This has run into thousands and thousands of copies, quite apart, of
course, from the tens of thousands of people who have received orders that they
must sell these drugs at special prices: It is quite true that when Government
bring in & measure of this kind, imposing a further duty on spirit, it is diffieult
to make exceptions. At the same time, Sir, I believe that on two grounds there
is a case here for the Honourable the Finance Member giving favourable hear-
ing to the plea I now put forward, which is that items b (i) and (ii) should be
omitted from the effect of the increased surcharge. If it is left in, the admi-
nistrative difficulties will be considerabls; many of the items on the existing

~schedules will have to be revised and called in and many wholesalers and, retailers

throughout the country will find that the price at which they were to sell these
drugs, has been suddenly altered as a result of this measure. It would nof
matter 80 much if the Drug Control Order had been issued a long time ago.
In point of fact it was only issued as recently as the 8th February or later.
The schedules to which I refer were only issued as recently ag the 8th February.
I should like, Sir, to suggest on behalf of this Group that the Honourable the
Finance Member considers whether anything can be done in this connection.

Now, Sir, in clause 6 of the Bill I want to deal with another point of detail,
though again an important one. In clause 6 provision was made to give certain
concessions to Life Insurance companies. The Life Insurance companies have
been trying to obtain this concession from Govétnment for some considerable
time past. They have pointed out that in the United Kingdom a ceiling was
placed on the upper limit of the income-tax burden on the investments of Life
Companies, and they ask .that a similar ceiling should be imposed in this

rx ¢ountry. I am sure that life insurers throughout fhe country are

"7 grateful to Government for their action in.thisematter, and I know
also tl_mt.it will be for the benefit of those thousands of insured -who benefit
from life insurance. There is one further point not connected with life insurance
but connected with war risk insurance, to which I should like to refer at this
stage. I should like to supplement the plea of the Honourable Member who
represents the Millowners’ Association of Bombay ‘and express. the hope that
Government will see their way at a very early date to make drastic reéductions
in the rate of war risk insurance. - ;

Now, I .come to the most important provisions in this Finance Bill—I refer
to the proposals dealing with income-tax and excess profits tax. It is very
difficult to discuss the precise effect of any income-tax taxation, because this
is not only a highly technical matter, but it is one that requires a very high
degree of knowledge of finance, considerable knowledge of accountancy and
to some extent of law. We were reminded the other day in this House by my
Honourable friend, Me. Krishnamachari, who is not now here, that really very
few of us were competent to talk about this weighty matter. He is- quite right.
Very few of us are; and naturally I should hesitate to use any figures but
those supplied by some of the best experts in the country, men who really are
men of affairs in the world of finance and accountancy. I propose therefore to
examine from this point of view some of the figures which have been placed in
the hands of Honourable Members of this House. )

The first thing that strikes me about this statement is that it leaves the
impression on the mind of the casual reader that the unfortunate shareholder
in the ‘company concerned is getting no better off.  The more profits  the
company makes, it does not make any difference whatever to this unfortunate
shareholder! The second broad impression that you gain from this statement
is that those who prepared it do not seem to think that there is anything wrong
in showing a company with a standard profit of 8 lakhs which has increased
its proftt as a result of war conditions by no less than 600 per cent. It seems
to me an extraordinary thing that men who are trying to represent the Gov-
ernment’s rapacity should take, as a matter of course, figures that show these
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fantastic profits which are becing made out of the sufferings of the people of
this country and incidentally out of His Majesty’s Government and other Allied
Governments. So much for the general impression that you get when you take
up this statement. .

"Now, I should like to examine it from two, more.d.etailed. points of view.
First of all, let me take the point of view of the individual sh.arehglder. The:
individual shareholder, who is unfortunate enough to have shares in this company
in the standard period 1939-40 was left with—I am assuming, of course, for
the sake of argument, that all the profits shown here are. distributed—he is
left with a bare Rs. 2,84,875 out of a standard profit of Rs. 8 la!xhs. Th&t is
to say, after taxasion had been taken off, that was all that remained for him.
In the case of the first example they have given, the profits have risen from
the standard profit of Rs. 8 lakhs to a profit of Rs. 5 lakhs, and in such &
case, according to a casual glance, he is left with only Rs. 1,78,000. So, a8 we
go on, in every case that is the figure that appears to be left to this unfortunate
shareholder. I have been making a little research into this statement, and I
find that there are a number of factors in it that have been omitted, and they
are all-important factors in trying to arrive at a correct conclusion. Taking,
first of all, this figure of Rs. 1,78,000, which is all that is left for distribution,
I find that when grossed up by adding in the income-tax and surcharge on in-

- come-tax,—and it comes into the hands of the individual shareholder so grossed

up—it is almost the same thing as the 'amount left for distribution in the
standard period. In the standard period the amount remaining-is Rs. 2,81,250,-
and in the chargeable accounting period in which the company has a profit of
Rs. 5 lakhs, the figure is Rs. 2,81,240, that is, Rs. 10 is the difference between
those two figuges T have given. T do not propose to waste the time of the
Hous_e by. quoting a lot of figures, nothing is more dreary. I only quoted that
one illustration to show how hopelessly misleading any statement of this kind
can be. T find that on every single quoted figure of profits from Rs. 5 lakhe
to Rs. 18 lakhs the actual amount which each shareholder would get,—assum-
ing that the whole amount was distributed,—would, in fact, be much higher than
he would have received in the standard period.

Bir Oowasjee Jehangir (Bombay City: Non-Muhammadan Urban): I am
afraid your mathematics is very wrong.

Mr. T. Chapman-Mortimer: My mathematics is quite right. That is why
I say, assuming everything was distributed. My Honourable friend has just
‘interrupted me and I should like to take the opportunity to thank him for doing
80; because it enables me to explain again how very, very difficult it is to talk
about any taxation matter in general terms. It is extremely difficult. You
bave to take the exact case before you, with all the relevant circumstances and

-all relevant figures. Without the exact figures, all relevant circumstances and
80 on, .it is absolutely impossible to arrive at correct figures. I am grateful to
my Honourable friend for giving me an opportunity to say that; for that is. one
of the very great difficulties we ordinary mortals suffer from in desling with
expe'rts In a matter of taxation. The ezpert knows in his mind the precise
details of certain cases, and he can come up and argue with us about these
cases. We have to judge the taxation proposals of the Honourable the Finance
Member in general terms. We have to consider what the general effect would
be in certain different classes of industry and see whether in our opinion he has
acted justly or otherwise.

In this statement from which I have nist been quoting,—to that is attached
an explanatory note.—it is quite clear from the explanatory notes that it is
intended that these illustrative fizures should relate to some indvstrial concerns.
That'is another complication that comes in, in all matters relating to taxation
—certain taxes imposed at a certain time and in a e¢ertain manner will bear
differently on different classes of assessees. Some will be hardly ht, and we
know that in this case there are people who will be hardly hit. Others benefit,
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some in greater degree, some in less degree. For that reason, I propose to
take the example of a company which is engaged in industry and in this case
the company, A. B. and Co. Ltd. had in the standard period capital employed
of 18 lakhs. Now, Sir, at this stage, I would again draw the attention of the
House to this green slip from which I have been quoting. They make no refer-
ence in this green slip to the question of ‘‘capital’”,.though it has a vitally
important bearing on the tax proposals of the Honourable the Finance Member. -
That has beem omitted. No reference is made to that. (An Homourable
g;mb&:: ‘“What is this green slip?’’) It comes from the Federation of Indian
‘Chambers.

The Honourable Sir Jeremy Raismank They, carelully have not sent me
‘one.
Mr. T. Ohapman-Mortimer: I ®dke the case of a company with 18 lakhs
capital and no borrowed money. In its standard perjod, this company’s profit
was 1,80,000- and in the chargeable accounting period,—#hat is to say, the
period in which the tax will apply,—ending_ the 81st December- 1943, the
position of this company was as follows: Capital Qmeoyed apart from borrowed
money 20 lakhs, borrowed money 5 lakhs, ‘total capital employed for the pur-
poses of E. P. T. calculation 25 lakhs. The increase of capital in the charge-
able accounting period over capital employed in the standard period therefore
equals 7 lakhs. Now, Sir, in such a case—and thig is very important to any
Honourable Member who has received this green statement from which I have
'been reading—E. P. T. will not be payable unless in respect of the chargeable
accounting period -ended the 81st December 1948 the profit plus the interest
on the borrowed money exceeds Rs. 2,86,000. -

Now, Sir, I just told the House that in the standard period this company
had a profit of Rs. 1,80,000. In other words, apparently, its standard profit
is Rs. 1,80,000. Actually as I have shown the House from the example I have
just mentioned, the standard profit was not Rs. 1,80,000 but Rs. 2,86,000.
Already Rs. 56,000 has been added on before they begin to calculate how excess
profit is to be arrived at. '

_ Now, Sir, T have taken the case of an industrial company. In the case of
» registered firm, as apart from a company, the benefit would have been not
Rs. 56,000 but Rs. 70,000 and in the case of an unregistered firm also Rs..70,000.
Now, I dealt with that from the point of view of the shareholder but not fully.
There is one further aspect that we have to consider. In so far as that company
has been compelled to pay back or to pay over to Government for safe keeping
till the end of the war period a certain sum of money, being the shareholders’
property, the shares of this company have been safeguarded to that extent
and that money is still there. Now, that is a very important point that we
ought to bear in mind, because we shall shortly be told that many companies
will have to reduce their dividends. That is perfectly true. Companies that
have been paying larger dividends in the last few years than they paid in their
standard period may, in some cases,—not all,—have to reduce their dividends.
But when we are told by these unfortunate people—Look at us and sympathise !
Look at our dividends! They are less than they. were—we must remember to
tell them that their asset—their share—in that company has improved and is
being safeguarded for their benefit afterwards. In faot, shareholders ghould be
grateful to the Honourable the Finance Member for what he has done, because
by his action a lot of companies have been saved, which might otherwise have
found themselves in difficulty because their directors paid away too much money
in the boom period and they would find themselves in queer straits when the
day of reckoning came afterwards. Now, that is the point of view of the share-
holder in an industrial company. I say again an industrial company, because
at the risk of repetition I must remind Honourable Members that i;here are
hard cases that are going to arise out of these new tax proposals.

Now, 8ir, I come to the case of the company itself. In their case the one
I have quoted, they have first of all Rs. 89,504 E. P. T. deposit. In addition
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o that, they are going to recover from the Government something like-
Re. 18,000 which the Government will in due course have to repay when they
make their refund under the E. P. T. Act, after the war. In other words the
company’s cash is being built up and when the war is over and the excess
profits tax ends, this company will be able to claim from Government not only
its deposit which is lying there earning 2 per cent. but in addition they will
receive from the Government Rs. 6§ out of every Rs. 863 of tax—that is to say,
one-tenth of what they paid by way of excess profits tax will have to be repaid
to that company by Government. c

I have dealt with the case of an industrial concern but in the case of a non-
industrial concern which is a trading concern the benefit -will be greater still,
because they will have enormous sums of cash coming on to them, and
remember that the trading companies—all those who have made by far the
greatest profits in this war—they are going to have even larger sums of cash
coming back to them after the way. '

~ The third class of company is the investment company and, of course, nlso
you have certain kinds of assessees who, without being companies, are affected
adversely by the new proposals. I hope that the Honourable the Finance
Member is going to have regard to these difficult cases and I hope very much
it may be ible for him to make some modification in his existing proposals.

I should. like to quote one or two cases of profits but before I do that I
should like to quote from the circular issued by a firm of Stock and - Share
Brokers (in which they bring out precisely the point that I have tried to explair
to the House) in" which they say that ‘‘after taking into account the working
capital, accumulated reserves during the last years and other things, the
standard will have gone up by at least 14 lakhs—from 28 to 42 lakhs’’. That,
Bir, is from a really authoritative source, a firm of stock brokers who certainly
understand the effect that these proposals will have on the companies whose
shares they deal in.

Bir Oowasjee Jehangir: What is the name of the stock broker?

Mr. T. Chapman-Mortimer: The name is Chimanlal Dalal and Co. Before
1 pass on, I should like to quote one or two cases of the profits made by
companies, in these recent years.

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) resumed
the Chair.]

In one- case profits made in 1841 amounted to Rs. 5,29,000; in 1948 these
were 7 lakhs. (An Honourable Member: ‘‘What was the capital?’’) I am sorry
1 have not got the capital. In another case the profit in 19040 was Rs. 1,28,000,
before taking tax into account; the dividend paid was 7 per cent. In 1948 the
profit was Rs. 40,24,000 and the dividend paid had risen from 7 per cent. to
80 per cent. Finally, I come to a cotton mill where in 1030 the dividend was -
50 per cent. and in 1948 the dividend was 120 per cent. This company was
still able to pay 12Q per cent., after paying no less than Rs. 225 lakhs over
to the Government and having in addition Rs. 86 lakhs by way of deposit. They
do not seem to do too badly. I, therefore, suggest that there is no basis for
the allegation that the Finance Member is seeking to crush Indian industries.
On the contrary, it can very well be argued that he is trying to save Indian
industry from a repetition of what happened at thie end of the last world war.
Recently, I received a letter from Calcutta in which the point was made that
this budget so far from being crushing to industry would definitely help to
stabilie investment &nd, as we have seen, the stock exchange quotations have
all been either steady or higher in recent weeks. Indeed, 18 days after this
*‘crushing”” burden was imposed on the industry of the country, we find that
the stock exchange both in Bombay and in Calcutta has been decidedly firm.
It is quite. true, of course, that the volume of business is very much reduced;
but for shat we have to thank the Finance Member and not the dtock’exchmgo'
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because a state of affairs had been reached in Qalcutta and also in Bombay in
which scandalous gpeculation was taking place in stocke and -shares.

Now, Sir, before I pass on to say a few words about inpation, I should hkc -
to deal with one or two more sentences of this note to which I referred .earlier
in my speech. It says:

“Now under the Finance Member's proposals, it would be impossible for a concern to
add to its productive capacity—which is really what is represente by its capital accotnt—
“except with the scanty funds representing in very favourable circumstances 80

per cent. of
the pre-war level of dividends.” .

Well, Sir, all I can say is that if Honourable Members are likely to be
misled by this sort of thing, I can only refer them to Commerce, which is one
of the most prominent and best financial papers of the country where they will
get a very different impression of the effect of this Bill.

8ir Oowasjee Jehangir: Are you referring to the. Commerce of Bombay?

Mr, T. Ohapman-Mortimer: Yes. I naturally go to Bombay because in
these financwa! matters we know they are experts. We know they are worth
about ten times more than anybody else! We think in lakhs but they think in
crores! Another interesting feature of this argument which is put by certain
interested parties is that by some curious process the Finance Member is
actually able to ruin a man who is making excess profits! How that arises is
more than I can understand. But all I can say is that he is either something
unique in the way of a Finance Member or he is a bit of a communist in dis-
guise, because it is quite fantastic to suppose that except in a very few and

limited num.ber of cases, where special extraneous circumstances enter into
the calculations, any such thing could possibly happen.

Now, 8ir, I come back to the comment made earlier this afternoon b
my Honourable friend,. Mrs, Subbarayan. She referred to the desperate stati

of Bengal and she suggested, if I heard her correctly, that we, the E

) , , the Europeans,
were not at all perturbed by these dreadful things that were happenil:ag in
that unhappy province.

Shrimati K, Radha Bai Subbarayan: On a point of personal explanation,

Bir. I said they did not seem to be perturbed by what was happening,
Mr. T. Chap '

man-Mortimer: 1 am glad to have the correction from the Hon-
ourable Member and I thank her very much for making it- She. is quite right
that we must seem to be unperturbed and I do not believe you would believe
us if we did! If I went round saying how sorry I was for the people of Bengal,
you (I mean the members of the Congress Party) would be the first to say that
1 was shedding crocodile tears. But as ohe who comes from Bengal and ‘who
has seen the misgries through which the people of that province have gone, I
cannot refrain on this occasion from making a reference to it. It is the moat
appslling catastrophe that could possibly have happened and so far from being
complacent about it, I am perfectly certain that it is true to say that ovary
thinking European who comes from Bengal is distressed beyond measure by
what he sees around him and he boils with indignetion to think that some of
the things, I am going to refer to in @ moment, are allowed to contirue by this
Government here. (‘“Hear, Hear’’ from Congress Benohes.) You may say
‘Hear, hear’ now, but you may not be able to say that later on.

We all know that there has been inflation in this country to a most appal-
ling extent and the result of that has been seriously to hurt not only the poor
but all those on fixed incomes, especially the large class of pensioners through-
out this country. And I shéuldlike to know what action, if any, Government
can take for some of these pensioners. I krow they have been trying to do
something but I should like to feel that they were going to do more. At the
same time, I am fully conscious of the fact that merely to help Goven.xmmﬁ
pensioners and some of the lower paid ranks of Government servants is not
going to help the millions of others who are suffering just 88 much as they are
suffering. And for that reason what is necessary is that this Government Md
take more active steps to combat inflation.
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Now, Sir, inflation can arise in two main ways. One is where the Govern-
ment pursues unsound tinancial policies, hus unbalanced budgets, and so on.
Now, in this country that kind of inflation has not operated and it is
.absolutely untrue to suggest that the financial policy of the Government is the
.cause of inflation in lndia today. Nor is it true to suggest that sterling
balances have caused inflation. They have, of course, a bearing on inflation.
I appreciate that entirely. We have here the words of no less a person than
the Governor of the Reserve Bank who points out: o

“There is no. natural or necessary relation between the growth of foreign assets and
i.ntqrn:{ oxpansion or monetary inflation snd the link between the two phenomena is
.gptional.”’ AN

¥ Now, Bir, these are very significant words coming from the source that they
do. They show at once how utterly untrue and how completely incorrect it is
to suggest that the inflation in this country is the result of the financial policy
-of the Government of India. But inflation can be caused not only by the
-operation of Government but by the operation of markets and on that I shall
- have a word or two to say. The Honourable Mrs. Subbarayan referred a little
while ago to the drawing of a purdah, to shelter or cloak or hide certain other
.activities. Now, it is a very curious thing that at the very moment when infla-
‘tionary tendencies set in, in the markets of this country, such a purdeh was
drawn over the scene by certain persons in this country. I do not say who they
are. They all know who they are. Sir, these persons caused political agita-
‘tion. They upset the railway system; they upset the telegraph system; they
‘threw the whole country into turmoil and behind all that turmoil, the infla-
tionary process was going on at an ever increasing pace and this was being
‘brought_about by the most scandalous activities of certain parties. When trade’
" 'is active, we all know that there is a big demand for, money, but if the demand
for money proportionately exceeds the increase in production then we get oir-
-cumstances in which inflation may very quickly set in. Now, 8ir, what
happened? In 1942, we had mills that went on strike—so-called strikes—for
no less than four months. That at once slowed down production.

Sir Oowasjee Jehangir: Where was it?

~ Mr. T, Chapman-Mortimer: In Ahmedabad. For four months the Ahmeda-
bad mill owners, who are never tired of talking of their love for the poor, went
-on strike and so deliberately created a tremendous shortage of piecegoods in this
.country. Not only did they do that, but they rmiled several hundred million
.yards of pieceguods into Indian States in order thereby again to accentuate .this
shortage. Now, Sir, I consider that men who do that sort of thing should be
ocondemned and dealt.with. I also consider that Honourable Members sitting
on the Front Bench are responsible toe; because when I see a thief making
away with my treasure, I expect the policeman to come and help me if he
can. In this connection I should like to say that there is a tendency in all
.countries and at all times to think that inflation is a matter that only Finance
Members and the Chancellors of the Exchequer can deal with. This is not
-correct. If some of the other things, I am going to talk about in a momsnt
- -are in fact really happening, then the action to be taken is not financial action
‘but action by one or other of the Honourable Colleagues of thy Finance Member.
‘Now, Sir, merchants and industrialists very quickly realised the truth of the
-old economic maxim that- when trade is very active, the demand very brisk,
and. prices are tending to rise, if you sit on your stocks and do not sell, *hen
‘the prices rise faster still. That is a very old economic principle which T mn
sure will be confirmed by the Honourable the Finance Member. As I have
‘indicated the Ahmedabad mill owners—and they were not by any means the
-only people who were concerned in this matter—and other persons also, took
-steps to see either that goods were withheld from the market or that goods
-accumulated in their own godowns and in their agents’ godowns all over the
country. Tt is natural that in these circumstances there should have heen &
‘tremendous and unprecedented rise in the price of all essential commodities in
this country. It ia absolutely. incorrect ¥o sav that that steep and precipitous
rise was due to the operations of the financial policy of Government and in
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particular to the rise of sterling balances. However, Sir, as 1 have said, the
sterling balances naturally have some bearing on this matter because obviously
the more they were there in amount, naturally the Bank could advance further
suras to those who were making a demand upon it. So, 8ir, there is un
indirect relation; but to suggest that the sterling balances are the cause of this
inflation in, e.g., piece goods prices and other prices, is absolute nonsense.

Now, Sir, another tendency of traders and industrialists, when prices ure
rising and especially when there is a war on, is to overtrade and especially to
overtrade with the assistance of borrowed money. Then you get rings of traders
who combine and agree that certain markets will be ear-marked for their own
friends and other markets for others and so on. All working together on the
same principle, they can very quickly create precisely these inflationary tenden-
cies that we have seen in the last eighteen months in this country. Specula-
tion in commodities is another type of activity which has a very great bearing -
on inflation and, above all, speculation in bullion. Now, Sir, it is very ecasy,
if the market consists of only small number of people, for that small number
of people to arrange sales among themselves and push the price up and up
and up, and that, Sir, is done. T do not say that the bullion merchants do 1t.
T do not make any suggestions of that sort. But it is done and has been done
in different markets, at different times, not only in this country but elsewhere.
T think it is probably true to say that this speculation in bullion, shares and
commodities has been as much responsible as any other single factor for inflation
in this country. On the stock exchange when you get very great activity and
a boom in share prices, every kind of opportunity is used to give the markets
another upward push. The rumour goes round that Smith and Co., Ltd., are
going to issue bhonus shares, naturally the shares of Smith and Co., are much
in demand. Now, Sir, the issue of bonus shares in itself is. of course. not infla-
tion, but when it gives rise to marked speculation, it leads to an inflationary
tendency. The floatation of new companies: here again, inflation and inflation-
ary tendencies may be accentuated. Now, Sir, on this point, I should like to
make myself quite clear so that there may he no misunderstanding in the
thinds of any Honourable Members opposite, and that point which I wish to
make is this. If at this time you have a new company which is an industrigl
company and which is going to increase the produckion of the country, thas-
is & good thing because to the extent that that industrial company makes wore
of the particular class of goods, it is designed to make, it does not in any way
.effect any inflationary trend. But if it is not an industrial company and. it it
is 8 company simply floated to enable me to transfer to a company what, in
fact, is a Department of my firm, that done in the case of hundreds of people,
tends to cause inflation. Now, Sir, the tendency to accentuate the inflationary
trend which such company floatations bring about is most marked in the :ase
of certain types of investment companies. In this connection, I should like to
tell the House about some of the things that go on in Calcutta. We have
examples there of people who, knowing that certsin classes of assets were
excluded from the computation of their ‘‘capital employed’’ for the purposes of
E.P.T. calculations deliberately got together with, say, a dozen other people and
they took over from their different companies these shares—their ‘‘excluded
assets’’—and they transferred them to s new investment company. By doing
that, they placed in their own pockets through these various companies, a lot
of cash and with that cash they themselves or their companies bought comme-
dities or other things; they did many other things too, which perhaps I should
not mention,—they are too bad to talk about; some of the things which 2o
on in Caleutta todav are too bad to mention even in this House . . .

Nawabzads Muhammad Liaquat Ali Khan: If they are not unparliamentary
the Honourable Member can mention them to the House.

Mr. T. Chapman Mortimer: It makes me ashamed to narrate. them in this
House. Supposing there is a firm called Smith Brown and Co., or Banerjea
Chatterjea and Co.. whatever couple of names you have for a firm, and they
find that their profite are getting very near the level at which FWxuvess Profits
Tax becomes payable. (Naturally that is a most painful thing, hecause you see
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if we pay E.P.T., we should be helping this satanic Government! And inci-
dentally we should not be able to charge quite so wmuch to the poor people who
buy our goods!) What does this firm do? They dissolve their partnership and
the assets of the partnership are transferred to A and B plus C, who is, cf
course, a ‘‘different’’ person. Therefore though C may have some relation to
A and B, yet when A, B and C enter into partnership, it is not, of course, the
same partnership as before even though A and B are really the same as Smith
and Brown. And when that is done in some of the very clever ways in which
it is being done, it is impossible for the revenue department to « find out,
because the whole thing is done so cleverly and in all manner of ways through
intermediaries that it makes it hopeless for the tax department to find out what
is going on. And, Sir, if I may interpolate here, it is not their job to do that.
A great deal of trouble has come to the Central Board of Revenue and, of
course to their officers,—senior and junior alike,—by reason of these malprac-
tices that go on today. And it is not their function to spend all their time
finding out aboy these new firms and companies; that is the job of other depart-
ments of Government. And it is up to these other departments to see that
in their respective spheres the administration is such that that kind of thing
is not allowed. If they were to tighten up the pgovisions relating to this
class of business,—it is hardly fair to call it business because they are not
honest business people at all but unscrupulous people,—the task of my Hon-
ourable friend. Sir John Sheehy, and his colleagues would be enormously lighten-
ed and relieved. I commend that suggestion to the department of Government
concerned. The honest taxpayer, as my Leader has just pointed out, wonl
be no less glad that these sharks should be ecaught. You may think that T am
drawing on my imagination but I assure you that not very long ago I travelled
from Calcutta to Delhi with a young man who in front of me with three other
persons also present described just such transactions. And then he turned to
me and said, ‘‘Of course, I suppose you are also.doing the same thing?"’ I said
“‘No, I do not'’, and what is more, I said, if I were the Government of India
he and hundreds like him would be in jail and if necessary,—because the jails
are already so full,—I would let out some four anna Congressmen and put them
all in. Of this little party all were Indians except myself. One was from the
Punjab, a young officer who had been fighting in the Middle East and invalided
back on leave. He turned round to the young Marwari gentleman and 3aid,
*‘I entirely agree with the gentleman who has just told you what he thought
should be done to you.”” 8o it was not only my feelings in this matter. There
was a diamond merchant in the upper berth and his eyes were nearly popping
out of his head at this series of fantastic stories about dodging E.P.T. Why
do I say ‘‘dodging B.P.T.”’? Because when he got the contracts he got them,
of course, from some one else who had a direct contract from Government and
who sub-contracted to half a dozen different companies; and, of course,. o8
Government do not know who the partners and directors of these companies
are it is impossible for the subordinates of the Finance Member to find out
anything about these activities. These are scandalous things and they ought
to be put down. An3 I know this, that we in this group realise that many
of our constituents who honestly pay their taxes and who are not in any sense
men who are making large sums out of this war are going to be hard-hit by
some of the provisions of this Budget. We should like, therefore, to feel that
all the colleagues of the Finance Member are really going to bestir themselves
to see that his Department’s activities are supported, and supported in such a
way that he will not merely save himself and the Government of India as he
Ras so brilliantly done, but at the same time be able to assure some relief to
the unfortunate people who are suffering today because of these activities to
gsome of which I have drawn attention. I need not take the time of the House
longer except that I should like to say this with reference to the Finance Mem-
ber and what he has done. _

About nine months ago, and perhaps a little more, this country was threat-
ened with one of the most terrible dangers that it has ever been threatened
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with. And I think that we all of us owe to the Finance Member a very deep
debt of gratitude for the manner in which he has extricated himself from an
extremely dangerous and difficult situation. 1 hope, Sir, that wheh he bripgs
his next budget before us he will be able to show not merely that he bas
saved himself and his Government but that with the help of his colleagues,—
who by that time I hope will have put down a lot of abuses about which I
could tell them,—he will be able to show that in addition to saving Govern-
ment he is also in a position to give some alleviation to those- who are suffer-
ing from the inflationary tendencies in this country today. For whatever may
be done in the way of dearness allowances and bonuses and extra pay, none of
these things really get to the root of the matter. The only thing that will save
the situation for the ordinary taxpayer is that the cost of living should go down.
And that, to my mind, is the paramount duty before this Government in the
next nine months. I know, of course, -that they will say that they have the
Anti-Profiteering Ordinance and the Anti-Hoarding Ordinance, and so on. All
these things I admit and I believe they have been trying to do their best.
But it would be dishonest of me to pretend that I think they have done all
that they could. - 8o far as Bengal is concerned, I am certain that this Gov-
enment, if it really took steps to put down some of the abuses which only the
Government of India,—not the Government of Bengal,—can deal with, that
would go a long way first to help Bengal and, secondly, to make certain that
the Finance Member’'s policy is going to achieve its real objective as an anti-
inflationary measure. )

Sir, we in this Group are going to support the financial proposals now bhefore
the House. But I believe T am speaking for all my colleagues when I say that
we do so knowing that some of our constifuents are going to suffer, and we -
do so hoping also that by administrative’ or other action the Finance Member
will take steps to see that no assesses suffer unduly or unnecessarily as a
result of the new burdens that have been imposed or are sought to be imposed
by this Bill.

Sir Oowasjee Jehangir: Sir, I think several allusions have already been
made to the fact that Government’s financial proposals for 1944-45 may well
be called an anti-inflationary budget. Tf that is & correct description, I think
it becomes essential to examine how far the steps that Government have taken,
and propose to take, will really be effective. Conditions in different parts of
the world are not the same and measures taken most successfullv to combat
a great evil in one part of the world may not be so successful in another
part, because conditions vary. The Finance Member has very briefly placed
before us the methods he believes should be, and are being, adopted in . this
country, He says: .

“That Government’s plan has three broad aspects: In the first place, we must control
and stabilize the net over-all demand placed upon Indian resources compensating, as far as
possible, for any inevitable increase by imports of food, bullion or other capital and «consumer

oods. In the second place, we must step up in every way the rate of rupee incomings until
it equals the rate of rupee outgoings. In the third place, we must maintain and extend
our price controls.” ‘

oThese are the three methods that are being adopted and will be adopted
to fight inflation. T believe these are the three methods most successfully
adopted.in England -where they have fought this great. evil of inflation most
successfully. If that is so, it will be necessary #o compare the conditions
prevailing in India and in England. Tt can be done not by going into details,
but by comparing broad aspects of conditions that prevail in England and in
India. In England today sll classes of people are earning more. You may
take any group of people you like—you may take industrialists, you may take
labour, agricultural or industrial, you may take any class of people; they are
doing better today than they did in pre-war times. To these various classes
of people I would also add fixed wage-earners.

The Honourable Sir Jeremy Ralsman: No, no. Never.

Sir Cowasjee Jehangir: He is being compensated in England for the higher
prices . . ...
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The Honourable Sir Jeremy Raisman: No. .

. Sir Oowasjee Jehangir: It is so, and I am saying that in view of the facts
I have got before me. :

The Honourable Sir Jeremy Raisman: I can tell the Honourable Member
that the position of fixed-income workers and Government servants in England
is not the same. Their Mandard of living is often half or less than half of
what it was before, .

Sir Cowasjee Jehangir: 1 will come to that. Having made that general
statement about England, let us compare and see the position of different
classes of people in this country. The industrialist in India is certainly
better off today than he was before the war. )

An Honourable Member: Is he? ’ :

Sir Gowasjee Jehangir: As a whole industrial labour is not so badly hit. - .

Mr. N..M. Joshi (Nominated Non-Official): I don’t agree.

Sir Cowasjee Jehangir:' I am not looking to you for agreement. Again,
I say that, as a whole, industrial labour is not so badly hit as other classes
of labour in India. I will point out that the textile industry labour is doing"
far better than it ever did before; in fact, all connected with that industry
are far better off today than they were before the war. (Interruption.) I
have had occasion to say before that nothing will satisfy Mr. Joshi and if he
by any mistake admitted that he was satisfied in respect of any class of
labour he wanld get it in the neck when he goes out. Therefore, I do not
look towards him for agreement with anything I may say with regard to
labour, but I do not think that any fair man will contest what I say when I
repeat that so far as labour in the textile industry is concerned, throughout
the country they are better treated thap any other labour in any walk of life.
If only I had the time to give you figures, Honourable Members would
begin to realize the truth of my statement. Let me only give you one figure.
Any working man in the textile industry in Bombay earning from Rs. 25 to
Rs. 150 gets a flat rate of Rs. 81—this is last month’s figure. Just imagine a
man earning Bs. 25 per month gets 81 dearness allowance. And in addition
to that he gets two months’ bonus in a year. Ahmedabad men, I believe, get
better allowances.—I do not know the figures.

Nawabzada Muhammad Liaquat Ali Khan: They get Rs. 48 dearness
allowance.

8ir Cowasjee Jehangir: The same thing applies to all fixed wage-earners in
the mills. But let us admit that it is only a very small fraction of the
population. The next class of people in this country who are doing very well
indeed, as compared to pre-war times, or, shall I say, who are rolling in
wealth compared to prewar times, are the owners of land—I do not mean the
landless labourer, I mean the owners of -land by whatever name you may
call them. -

Maulvi Mubhammad Abdul Ghani (Tirhut Division: Muhammadun): They
are worse off.

X Sir Oowasjes Jehangir: I know T am on very difficult ground here; there

are 80 many here who are interested in agriculture. I am to a certain ex#ent
also but let us not close our eyes to the facts for, if we do that, we shall
certainly come to wrong conclusions. Owners of land or anybody who gets an
adventage out of land, is better off today than he ever was before and as
compared to tlfe prewar times, may I say that he is rolling in wealth and

luxury.
Mr. Govind V. Deshmukh (Nagpur Division: Non-Muhammadan): Question.

- 8ir Cowasjee Jehangir: Then, there are retail shopkeepers, they are better
off. The wholesale man and the merchant is also better off. There may be
other groups, but that does not mean India. There are millions and millions
of people in this country who are worse off than they were before the war and
therefore you cannot apply your anti-inflationary measures equally to all these
2lasses, for you will not have anti-inflationary results if you do so.

That is the great difference between England and India.
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Now, in England the cost of living has gone up- from 25 per ecent. to 30
per cent. In India, I believe, the Honourable the Finance Member has ad-
mitted it has gone up by something like 248 per cent.

SHi K, B. Jinaraja Hudge (West Coast and N)Igms Non-Muhammadan
Rural): 350 per cent. .

8ir Cowasjes Jehangir: That is the mujor factor (’dl&erence between the
. two countries. I need hardly emphasise that with such a difference in the
cost of living between the two countries your measures must be different.

Then, Mr. President, we come to ‘controls. There a-gam there are very
striking differences> 'I'he controls in England are’ working in a manner which
is a credit to their Governiment and a credit to their people. There is one
great difference between controls in Kngland and those attempted in Indis.
Except for food, there is no control as to quantities in India. In England a
man or woman can only buy at-controlled prices a certain amount of clothing
and boots. In Indie although the prices are controlled, there is no limit to
whlch a 1man can ‘go into a shop and buy at controlled rates if he can get it.
There iz no lfmit. That is one great distinction . . . . ..

Mr. President (The Honourable Sir Abdur Rahim): It is 5 O'clock. The
Honourable Member can continue his speech tomorrow.

The Assembly then adjourned till Eleven of the Clock on Friday, the
24th March, 1044, ’
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